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INTRODUCTION

I, the Chairman, of the Public Accounts Committee, as authorised
%y the Committee, do present on their behalf this Sixth Report
-of the Public Accounts Committee '(Fifth Lok Sabha) on paragraph

-80 of the Audit Report (Civil) 1970 relating to the Delhi Milk
Scheme.

2. The Appropriation Accounts (Civil) 1968-69 and Audit Report
(Civil) 1970 were laid on the Table of the House on the 14th
April, 1970.

3. The Committee of 1970-71 examined the paragraph relating to
‘the Delhi Milk Scheme at their sittingsheld on the 7th and 8th
July, 1970. Consequent on the dissolution of the Lok Sabha
on 27th December, 1970, the Public Accounts Committee (1970-71)
ceased to exist with effect from that date. The Committee of
1971-72 considered and finalised the Report at their sitting held on
the 5th July, 1971 based on the evidence taken and the further
information furnished by the Ministry of Food, Agriculture, Com-
munity Development and Co-operation (Department of Agriculture).
‘The Minutes of the sittings from Par II* of the Report.

4. A statement containing summary of the main conclusions/
recommendations of the Committee is appended to this Report
(Appendix IX). For facility of reference these have been printed
in thick type in the body of the Report.

5. The Committee place on record their appreciation of the com-
~ mendable work done by the Chairman and the Members of the

Public Accounts Committee (1970-71) in taking evidence and ob-
taining information for this Report which could not be finalised by
them because of the sudden dissolution of the Fourth Lok Sabha.

6. The Committee place on record their appreciation of the assist-
ance rendered to them in the examination of this paragraph by the
Comptroller and Auditor General of India.

7. The Committee would like to express their thanks to the
Officers of the Ministry of Food, Agriculture, Community Develop-
ment and Cooperation (Department of Agriculture) and the Delhi
Milk Scheme for the cooperation extended by them in giving infor-
mation to the Committee.

New DELHI; ERA SEZHIYAN,
July 8, 1971 Chairman,
Asadha 17, 1893 (Saka) Public Accounts Committee.

#Not printed. One copy laid on the Table of the House and five copi¢s placed in the
Parliament Library.
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1.2. A bill seeking to establish a corporation introduced on the
4th September, 1970 was not passed before the dissolution of the

Fourth Lok Sabha. The following clause in the Bill related to the
appointment of auditor:

“21(1) After the closure of accounts each year, the Corpora-
tion shall appoint, with the previous approval of the
Central Government, an auditor for the audit of the said
accounts,

(2) The auditor appointed by the Corporation shall be a per-
son who is qualified fo act as an auditor of a company

.~ under section 226 of the Companies Act, 1956, and shall
receive such remuneration as the Corporation may, in con-
sultation with the Central Government, fix.”

. 1.3. The Committee note that the Delhi Milk Supply Corporation
Bill, which was introduced on the 4th September, 1970, lapsed con-
‘sequent on the dissolution of Fourth Lok Sabha. The Committee
‘hope that Government would bring forward a fresh Bill early, The

. Committee would suggest that a provision should be made therein

-for audit of the Corporation’s accounts by the Compfroller and
* Auditer General.



CHAPTER 1
WORKING RESULTS
_Audit Paragraph ‘

2.1. The working results of the Scheme for the three years end-
ing with March 1969 are given below,

Simplified proforma accounts have been annexed as Appendix
XV to the Audit Report (Civil) 1970.

f

'

(Rupees in lakhs)

1966-67 1967-68 1968-69

Governmert capital at the close of the year 210,14 , 208,85 211,46

Block Assets’l“ (Gross) - 254. 06 271.5% 318, 63

Turnover 677. 90 682. 42 808, 50

Loss -+ . . . . . 14,66 146. 71 76. 42

Interest on capital 8.92 11,38 10, 77

Percentage of loss on turnover - 2 16 21, 50 9.45
Percentage of loss (excluding interest on

capital) on turnover 0. 85 19, 83 8.12

*Block assets do not include buildings and air-conditioning plant valued at Rs. 100, 97
lakhs as on 31st March 1969. This fact was also pointed out in paragraph XVI. g of Audit
Report (Commercial), 1963. The Ministry have stated January 1970) that “this practice
has been continuing since the inception of the Scheme in 1959 and will come to an end as

soon as t}]e D.M.S. is converted into a Statutory Corporation from the financial year
1970-71."

2.2. The decrease in loss during 1968-69 by Rs. 70.29 lakhs as
compared with 1967-68 was due to increase in the selling prices of
milk in December 1967 (the full impact of which was reflected in
the accounts of the year) and again in February 1969. The cumula-

tive loss incurred by the Scheme since inception to 31st March 1969
amounted to Rs. 417.68 lakhs.

9.3. While considering the working of the Scheme up to 3lst
March 1968 on the basis of a note furnished by the Ministry, the

P.AC. had recommended in paragrapk 1.19 of its Eighty-Second
Report (1968-69) that with increase in sale price and enhanced

3
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turnover, it should be possible for the Scheme not only to reduce
the losses but also to break-even and in due course to wipe out the
accumulated losses incurred during earlier years.

24. The Ministry have stated (January 1970) that ‘‘the Scheme
expects to make a reasonable profit during 1969-70.”

[Para 80(2) Audit Report (Civil) 1870.}

235. The Committee pointed, qut that in 1006:67, thée loss was.
Rs. 14.66 lakhs while in 1967-68 it was Rs. 146.71 lakhs, even though
there was only a marginal difference in the turn-over and wanted
to know the reason for the tea-fold inerease in losses. "The witness.
stated: “The main reason for this was that the price of milk....
............ required to be raised very substantially by 24 per cent.
This was more or less in keeping with the general rise in the price
index, but unfortunately, beeause of the procedures involved in
increasing the price of milk supply to the consumers, this has hap-
pened for instance, there is the Managing Committee; then there
is the Governing Body. There was some delay in getting this
increage in priee, a delay of eight months,”

2.6. Asked whether the time-lag of eight months could not be
avoided, the witness stated: ‘“The normal procedure is that the
proposal is considered by the Managing Committee and then by the
Advisory Committee under the Chairmanship of the Mayor and
after that the prices were considered by the Governing Body under
the Chairmanship of the Minister of State. These are recom-
mendatory bodies and the decision of the Government was based
on the recommendations of these bodies. There was some delay in
the constitution of these committees as elections had intervened
and the Committee had to be re-constituted because there are a
number of elected members on these bodies. It was felt necessary
that an important matter like price should be duly considered and
approved by the Committee because of its effect on the public.
For that reason, Government decision was not taken till the Com-
mittees were formed. This has resulted in this delay.”

2.7. Asked about the working results of the scheme for the vear
1969-70, the witness stated that the proforma accounts for the vear
1969-70 were not ready. He added that the scheme seemed to have
turned the corner and that there should be a reasonable profit.

2.8, Ag, regards the turnover in 1969-70, the witness stated: ‘“The
turn-over figures are budgeted at Rs. D49 crores and the estimated
turn-over is Rs. 11.16 crores. We have had more supply of milk.
We are now distributing milk according to the full capacity of‘ the

plant.”
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- 29. To an enguiry as to whether the anticipated pro

10 tite i the price of milk in Februsay, 1960 o dum 1o vioers
liting the organisation, the Chairman, Delhi Milk Scheme, replied:
' The price of milk was fixed on the basis of the estimated progcure-
fneht cost which was: antivipated then. At the time the price was
fked, it Meliuary, 1969, we had gorte to the Managenent Commit-
tee on the basis of the expected purchase prices that we may have
‘to pay which was abouwt Rs. 108 per quintal. This was based on the:
price which we had paid during the previous year with an antici-
pated increase of 4 to 5 per cent. After that, our experience mn
the year was that we had g very favourable season and a ot of milk
was avajlable. Instead of an increase in the price by 5 per cent
that we had anticipated, it was possible to keep the purchase price-
of milk lower by about 3 per cent with the result we had a margin
and whereas the intention in fixing the price was to operate on
“no profit no loss” basis, i.e., the basic guideline—we are able to
make a profit because we were able to purchase milk at a more
favourable price. That has been the basic reason.”” The Additional
Secretary, Department of Agriculture, added: ‘“The figure, that is,
Rs. 417.68 lakhs is & very heavy loss that we have so far incurred.
Therefore, wé rationalised the procedure as was smggested by the
Public Accounts Committee itself. Now, at this time of the year,
say, in July, if you want to anticipate what the price is going to
be in February or Mar¢h next year, we cannot do it. And no Milk
8cheme in India can do it. So, we form a certain basis as to what
a likely price is going to be. We work out our figures and we con-
sult the Finance Ministry. What happemed during 1969-70 is that
a certain amount of check had been kept, as far as we could, to
keep the incidental costs down. I shall not use the word overhead
costs’ because that is a matter of difficult proposition. Almost the
price of every article is going up—the things that we buy, the stores
and all that. Therefore, we are not able to tell you with any
firmness as to what the eventual picture will emerge. The figures
are there and they are being analysed. When that is done, we will
be able to get a clear-cut picture. Until then, we know that that
bas been a good year for milk production. We are now paying
Rs. 104 per quintal, if I remember correctly. That is not a very
unreasonable price when we take the previous prices.”

2.10. The Committee wanted to know the estimated profit for
the year 1969-70. The Seeretary, Department of Agriculture, stat-
ed: “In the Budget for 1969-70, we estimated a pro_ﬁt of Rs. 9.65
Takhs, This was on the basis of the increase of prices and what
the Chairman (DMS) has explained is that the estimate was pre-
pared on the price which will have to be paid for the milk. On
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‘that there has been a little saving on account of very good supply
of milk. Therefore, the figure of Rs. 9.65 lakhs should undergo a
change in the upward direction.”

It was understood from Audit that the p'rofofma accounts as
_made available to them showed a net profit of Rs. 73.34 lakhs during
1969-70. .

. "'In the next year, 1970-71 we have made an estimate of Rs. 12
lakhs profit.”

2.11. To an enquiry whether the scheme would be in a position
to wipe out the accumulated losses, the witness deposed: “‘It is
. very difficult to give any forecast but the very purpose of turning
this Scheme into a Corporation is that it should run on commercial
principles. We have also explained that there have been long time
. lag between the increase in procurement price of milk and the
supply price of milk. There has also been a certain amount of
subsidisation in regard to toned milk which is intended for the
poorer sections of the community.”’

2.12. The Committee pointed out that according to the Audit
para, the Block Assets did not include buildings and air-condition-
ing plant valued at Rs. 100.97 lakhs as on 31st March, 1969. The
witness admitted that the correct commercial practice would be
to include them and charge interest so that the profit and loss
account would reflect the correct position. If the scheme had in-
cluded these assets in their accounts the cumulative losses would
have been more by Rs. 31.85 lakhs.

2.13. The Department in a note submitted to the Committee
stated: ““The Scheme has been directed to take over these assets so
that the proforma accounts reflect the correct position regarding
the capital assets of the Scheme.”

2.14. The Committee wanted to know the break-up of loss/profit
product-wise for four years ended 3lst March, 1970. The Depart-
ment of Agriculture in a note submitted to the Committee stated:
“Delhi Milk Scheme has not been maintaining data in a form
which will enable the working out of product-wise loss/profit for
the four years ending 31st March, 1970. The accounts for the year
1969-70 have also not been finally closed. An attempt has been
made by the Scheme to work out the overall product-wise loss/
profit for the three years 1966-67 to 1968-69 on the basis of total
sales of various products, selling prices realised and the cost of
production as worked out at the end of each financial year
as per allocations of expenditure on different products.
The product-wise loss/profit in respect of various types
of milk has been arrived at after allocating expenditure individual-
1y on various types of milk and leaving the entire balance as the



over -all ex,pendlture on other by-products.

%

Hence it has not been
posmble to work out qumdual product-wise loss/profit.

2.15 The mformatmn as furnished by the Department to the

extent avallable for the years 1966-67, 1967-68 and 1968-69 is

as.
follows:—
- Cost Realisation Margin
Types of products
(Rs.) (Rs.) (Rs.)
1966-67
Standard  Milk 4,03,15,770 4,01,48,485 (—)1,67,285
CowIMilk 7,24,858 577,412 (—)1,47,446
Toned Milk 1,10,29,384 90,10,389  (~—)20,18,995.
Double Toned Milk - 41,14,135 30,06,859 (—)11,07,276
Sub Total 5,61,84,147 5:27,43,145  (=)34,41,002
Milk Products 1,30,72,083 1,50,46,931 (+)19,74,848
ToTAL 6,92,56,230 6,77,90,076  (—)14,66,154
1967-68
Standard Milk 5505514,647 4,30,77,683 (—)74,36,964
Cow Milk 13,63,441 11,67,479 (—)1,95,962
Toned Milk - 1,90,50,139 1,30,68,324 (—)59,81,815
Double Toned Mxlk 58,00,107 35,98,851 (—)22,01,256
Sub Total 7,67,28,334 6,09,12,337  (—)1,58,15,997
Milk Products 61,84,004 73,29,450 (+)11,45,446
ToTAL 8,29,12,338 6,82,41,787  (—)1,46,70,551
1968-69 )
Standard  Milk $,40,05,259 5,25,96,021  (~—)14,00,238
Cow Milk " 16,38,692 13,03,431 (~)3,35,261
Toned Milk - 2,11,96,878 1,87,58,916 (~)24,37,962
Double Toned Milk 48,02,186 35,49,675 (—)12,52,511
Sub Totsl 8,16,43,015 7562,08,043 ' (—)54,34,972
Milk product:b . *68,48,418 46,41,503 E—-)zz,o6,9!s
Torar - 8,84,91,433 8,08,49,546 (—)76,41,887
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2.18. The Committee enquired whether the Delhi Milk Schemg‘
had been ali¢ to manufacture butter ghee, fce-creatn, milk powder
and baby food in large quantities to augment its income and w nted
‘o know the fuantities manufactured during each of the last
years. The Department 'of Agriculture, in a note subrhitted to the
Committee, have stated:

The Dethi Mitk Scheme is essentially a liquid milk processing and
distribution organisation, intended to work on “no less me profit”
basis. Products like butter, ghee, ice cream and roller dried S.M.P.
are manufactured by the Scheme mostly during the flush season
when some surplus milk or fat is available. The scheme has not
therefore been able to augment its income to any large extent by
the manufacture and sale of these products.............. .while some
profit was earned by the scheme by the sale of products during the
years 1966-67 and 1967-68, there was a loss during the year 1968-69.
The final accounts for the year 1969-70 have not yet been closed.
However, the scheme expects to make an, over all profit. To this the
manufacture and sale of these products are likely to have contribut-
ed. Baby food is not being manufactured by the Delhi Milk Scheme
“The quantities of butter, ghee and ice cream manufactured during
‘the last 3 years from 1967-68 to 1969-70 are given below:—

Name of Product 1967-68 1968-69 1969-70
1 ‘Table Butter (KG) - . . . . 1,88,715 1,37,877 1.62,994
2. White Butter (KG) . . . . 4,13,123 6,09,208 9,07,497
3. Ghee (Kgs.) (%) . . . . 1,92,999 3,66,483 5:94,153
4. Ice-Cream )
Cups-(a) 125 cc (Nos.): - - ¢ 90,891 67,327 49:537
Cups-(b) 75 cc (Nos.) : - 28,872 67,930 53,241
Cups-(c) Bars (Nos.) - o . .- 1,90,747 1,57,109 1)03»472;
Bricks-(d) s00 ccs (Nos,) « - . 2,862 1,762 1,185
Bricks-(e) 1000 ccs - . . . 663 1,166 6,68*
-5, “A’ Grade Powder (KG) e 1,99,980 1,80,780 2,21,120
6. ¢B’ Grade Powder (KG) . . . 2,380 25,670 6,990
‘9. Stetlised Flavoured Milk . . . 5:63:924 9145152 3,73,309

{*Ghee is also manufactured {-om white butter)
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247. Askad Id the imré’abé ’in oVerhé“a’d charges conmbuted to
losses, the witness stated: “There hag been no apprecxablg increase
in the over-head ¢omts. i ¥t 198568 it ‘wak 2.88 puise }Ser ﬁtre, it was
4.29 for 1966»67 531 for 1967-68 and 4.81 ior 190889

£.18. When the Commzttee drew attention of the witness to bhe
recomttiendation contained in 27th Repert (Fourth Liok Sabha) re-
garding reduttion of overhead charges, the witness added: “In so far
as the overhead costs are concerned, there seems to be very little
scope. Office salaries have remained constant, stationery, printing
and audit charges, furniture, interest on capital, electricity expenses,
miscellaneous expenses are the other heads. We have furnished
detailed break-up to establish that these items would not perhaps
admit .of any substantial reduction.”

2.18. According to the withess, apart from the price paid for the
milk the expenditure is booked under four account heads: procure-
ment charges, processing charges, distribution charges and over heads
and interest. They totalled 20.04 paise in 1965-66, 19.84 in 1966-67,
22.64 paise in 1967-88 and 23.75 paise in 1968-69 and the main causes
for the increase in later years have been the frequent increases in
salaries and allowances which had to be given, increase in trans-
portation due to rise in the price of diesel oil, a little increase on
actount of the rise in electricity charges and a little higher rate of
depreciation as the plant gets older.

2.20. In a note dated 7-11-68 submitted to the Committee which
has been reproduced in pages 2 to 4 of the Eighty-Second Report, the
Department of Agriculture had inter-alia stated that the Expert Team
headed by Dr. V. Kurien recommended a norm of 21 paise per litre
as handling, processing and distribution and other charges taking into
consideration the circumstances existing in the scheme in 1964.
Drawing attention to this the Committee wanted to know the break-
up of the norm of 21 paise and the present position. The witness
stated: “Now the total is turning out to be round about 23 paise;
there is an increase of two paise. on account of increase in the wage-
cost, transportation charges, electricity charges etc. which could not
have been visualised. The Kurien Committee gave its report in
1964.”

2.21. When asked by the Committee as to what extent the c¢ost of
‘transportation in the Central Depot had incteased, the Secretary,
Departmeﬂt of Agritulture stated that the transportation charges
‘under procurément which used to be £.71 paise in 1965-85 were now
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294 paise in 1968-69. The reasons were two-fold. One was the ;n—

crease in the price of fuel and the other was that the vehmcles were
getting older.

2.22. Explaining further the Chairman, Delhi Milk Scheme stated :
“We have been utilising all the vehicles we have and it has not been
possible to replace any vehicles so far. All the vehicles which had
been purchased 10 years ago are in use. They are being overused.
They are used to deliver milk twice at night to cope up with the
increasing quantity. We are now going in for 35 more vehicles, and
there is a proposal for purchasing 35 more vehicles after that which
will be in replacement, for handling all the quantity which we-
expect to handle by the end of this year.”

2.23. The Committee desired to be furnished with a detailed note-
showing the break-up of the overall cost of milk per litre for the past
six years ending 31st March, 1970 indicating the over-head charges as
compared with the norms laid down by XKurien Committee under -
various heads. The Department in a note submitted to the Commit-
tee stated: “Part III of the Kurien Committee Report on the work--
ing of the Delhi Milk Scheme deals with “Determining a budget and”
a set of economic prices for the Delhi Milk Scheme”. The Committee
has in this part of their report made a broad assessment of the costs
likely to be incurred by the Delhi Milk Scheme in the handling of

milk at various stages and on this basis arrived at the followmg
figures:—

1. Transportation costs from sub-c ntre to chilling centres

1- 34 paise per litre.

2. Co;ts ;\t chlllmg centres (at handling level of 10,000 litres per
ay . .

3. Ice expenses .

2-20 paise per litre

1- 08 paise per litre

ToTaL . 4-62 paise per litre )

This figure has been rounded off by the Committee to 5 paise per

litre on the basis of a l'’kely through-put on an average of 7,500 to
10,000 litres per day.

The estimated cost of transportation of milk from the chilling
centres to the Central Dairy has been worked out by the Committee
at -63 paise, * 68 paise or * 75 paise per litre according as the distances
covered in fetching the milk is 100. 150 or 250 miles per trip. In-
cluding this transportation charges the cost of reaching one litre of
milk from the chilling centres to the Central works out to 5.75
paise on the basis of 250 miles per trip for fetching the milk. Against
this assessment made by the Kurien Committee the procurement and’
transportation charges of milk from Sub-Centres to chilling centres
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and from chilling centres to Central Dairy for the years 1964-656 to
1888-69 works out as follows;—~

J—

(Paise per litre)
Cost actually incurred by the
D.M.S

Particulars Cost ' 1964-65 1965-66 1966-67 1967-68 1968-69
. assessed . : ) - i
by Kurien .
PR - Commit- T
) L tee _ ,
Foc rement and transpor~ 5:75 781 “560. 7°38¢4 7-872 90
"tation - ' charges from the i 1475 7°3% 7572 9043

.:$ub-centres  to the  Chilling ST
Centres.  and the  Chilling |
Centres” o ° Central Dairy : : S

.

The Kurien Comxmttee had, thereafter, éstimated the expenses in
the processing ang dlsh‘lﬁm‘aon of milk in the Central Dait’y includ-
ing over head charges én’ interest, ' audit, depreciation ete. 4t 13.8
paise ‘per litre for a volumi® of 1,60,000 litres, 11.4 paise per litre for
a volume of 2,80 ,000 litres, 10.00 paise per litre for a volume of 3, 60 OOO
litres of fresh milk received. These' charges include -63 paise, 68
‘paise or 75 paise per litre oh account of transportation of Thilk from
the chilling centres to the Central Dairy which has already been
included in the table mentioned above as part of procurement
charges. Therefore, excluding the transportation cost at ‘75 paise
‘per litre the expenses on processing works out 13.05 paise per litre,
10.65 paise per litre, 9.45 paise per litre according as 1,60,000, 2.60,000
or 3,60,000 litres of fresh milk is received.

The actual volume of milk received on an average during the
years 1964-65 to 1968-69 was as follows:—

Actual &

average

Jquantity

Year of fresh
milk

received

Litres

1964-65% 06,883
1965-66 R e P
1966-67 1,72,144
1967-68 1,57,989

1968-69 167,142
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The Kurien Committee had worked out the estimated cost of pro-
cessing on the basis of handling of different volumes of fresh milk
received at the Central Dairy. The scheme has, however, been main-
taining records to show the per litre expenses on processing and dis-
tribution on all types of milk processed and sold by the Scheme. The
Scheme receives fresh milk on an average percentage of about 6.7 per
cent fat which ig issued in the form of Standardised milk containing
5 per cent fat and Toned Milk containing 3 per cent fat and Double
Toned Milk containing 1.5 per cent fat. Further in the lean summer
months the shortage in fresh milk is also made up by reconstituting
the milk from white butter and S.M.P. The processes involved in
the pasteurisation, standardisation, toning and double toning as also
re-combination of milk to the extent required from fat and S.M.P. is
the same for all types of milk. Therefore, it is felt that the correct
method of assessment of cost would be the per litre expenses on
account of processing and distribution and other over-head charges
on the total quantity of all types of milk manufactured and sold by
the Scheme rather than working it out in the form of cost per litre
of fresh milk received for such processing. It is therefore, not pos-
sible to directly compare the estimated cost as assessed by the Kurien
Committee in terms of per litre cost of fresh milk received. How-
ever, the cost as worked out by the Kurien Committee (including
transportation charges) from the chilling centres to the Central Dairy
on the basis of the average quantity of fresh milk received in the
different years is indicated below in comparison with the cost per
litre actually incurred by the Delhi Milk Scheme based on the ex-
penditure involved processing and distribution of all types of milk
in the respective years.

Kurien Commit- Average qty. (Paise per litre)

tee’s estimated  of fresh milk Cost per litre
Year cost per litre received actually incurred
on account of by the D. M.S.
processing, in the Ppro-
distribution cessing
and other over- distribution of
heads excluding alltypes of
material loss milk (on dise
tribution)
1964-65 . . . . 13-0§ 1,06,883 14-62
1965-66 , . . . 13-08 1,417,482 15-67
1966-67 . . . . 13-05 1,72,144 15-17
1967-68 . . . . 13,08 1,57,989 17-39

196869 . . 13-0§ 1,67:143 18-33
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The earlier figure of 21* paise mentioned as the norm fixed by the

“Kurien Committee has, it appears, been indirectly worked out on the
"basis of the procurement cost of milk at 64 paise per litre at the
chilling centres including the price of milk against which a selling
price of 80 paise per litre was indicated for buffalo milk. This works
out to a figure of 16 paise per litre in fetching the milk from the
chilling centres to the Central Dairy, its processing and distribution.
“To thig figure 5 paise per litre estimated by the Committee as the
cost upto the point of collection of milk at the chilling centres
appears to have been added to arrive at the over all norm of 21 paise
per litre. The distribution cost, pasteurisation cost, quality control
and other over head charges on account of interest, depreciation etc.
are likely to be the same for all types of milk, it could be held that
the Kurien Committee had taken an overall norm of 5 paise per litre
as the cost upto the Chilling Centres and 16 paise per litre as the cost
of transportation of milk from chilling centres to the central dairy,
‘its processing and distribution including other heads. If this is ac-
cepted then a comparison of the handling charges for the period from
1964-65 to 1968-69 with the norms indicated by the Kurien Committee
“would be as follows:—

Cost
as
assessed  Cost actually incurred by the  Delhi
by the Scheme L
’é‘;;‘_’" 1964-65 1965-66 1966-67 1967-68 1968-69
mittee

“Procurement and transportation 75 7-51 7-56 7-38 7-87 9:05
charges from the sub- 5 5
centres to chilling centres
and chilling centres to

Central Dairy
Processng, distribution and 15-2§ 14-62 15°67 15-17 17°39 18-33
overheads
ToraL . 2000 2213 23°23 22-5§ 2526 2738

While verifying the factual position, Audit had the following to say:
“The figure of 21 paise has nowhere been worked out by the Kurien
‘Committee, In view of this assumption made by the Scheme in working out
the figure of 21 paise per litre and intimating this figure to the P .A.C. earlier
in 1968-69, cannot be vouchsafed in Audit,
On the basis of the data given in the Kurien Committee Report, the cost
«of handling processing ete, works out as follows:—

I. Cost up to the stage of collection . . . . —5-00 paise per litre,
-2, Out of pocket expenses such as processing transport,

bottling, quality control, overhead charges etc. . —13'80 '
3. Material Loss etc,, @ 39, . *. . . . =—0-64 s

Toraz . . 19°44 .
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2.24, The Committee in their Twenty-Seventh Report (Fourth Lok
Sabha) took note of the fact that the Delhi Milk Scheme was ineur-
ring losses since its inception upto 31st March, 1967. The Committee
are disturbed to find that the working results for the subsequent years
1967-68 and 19¢8-69 have also disclosed losses. The biggest ever loss
of Rs. 146.71 lakhs was incurred during 1967-68. The cumulative loss
upto 31st March, 1969 amounted to Rs. 417.68 lakhs. The Committee
see no justification for losses in a Project of this kind which elsewhere
has been found to be profitable for example Karia District Coopera-
tive Milly Scheme. The Government should keep a close watch on
the Scheme taking expert advice as and when necessary as it is of
prestigious importance being . located .in the Capital of the Country.
The Committee trust that Government would make fullest use of the
expertise on the subject avm,lable in the country. During evidence
the Committee were informed that the Scheme expected to show pro-
fit during 1969-70 partly due to ratumahsatxon of procedures. and con-
trol over incidental costs and partly due to .increase in sale price
given gffect to from 22nd February, 1969. The Committee subse-
quently understood from Audit that the proforma accounts for the
year 1969- 70, as made available to them, showed -a net profit
of Rs. 73.34 lakhs. In this connection, the Committee would like to be
apprised of the extent of profit arising from the operational efficiency
and that accruing from increase in the sale price effective from the
22nd February, 1969; or lower cost of procurement of milk, separately.
The Conimittee hope that with the increase in turnover and better
control over expenditure losses would be wiped off and the Scheme
would be able to function on a ‘no profit no loss’ basis.

2,25, The Committee note that the Block Assets of the Scheme did
not include buildings and airconditioning plant valued at Rs. 100.97
lakhs as on 31st March, 1969 and that consequently the cumulative
loss remained understated to the extent of Rs. 31.85 lakhs. The Com-

mittee trust that the position would be rectified in the accounts for
the year 1969-70.

2.28. The Scheme has sustained loss even on milk products during
the year 1968-69 for the first time in three years ended 31st March,
1969. The -Committee would like to: know the specific reasons for the

loss sustained in the sale of milk products during the vear 1968-69
alone. .

2.27. The Committee find that the profitability or otherwise of
each of the by-products could not be worked out by the Scheme in
the absence of product-wise details of cost of production. The
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Scheme should maintain acconnts in a form which will enable
working out of individual ’) duct—wic:e loss-profit so that produc-
tion capacities of productd thilt' ¥¥d'd margin of profit may be
fully utilised in the financial lnterest ot the Scheme,

228 It is disconoerting to observe a rlsing trend in procurement,
transportation, processing, distribution and overhead expenses. The
cost of procurement of milk and transportation upto the Central Dairy
whlcﬂ rangeﬂ' from 7.38 paise to 7.87 paise per Htre during the four
yéars 1964-65 to 1967- 68 swddenly jumped to 9:65 paise in 1968-69 as
aga,inst a norm of 5.75 paise fixed by the Kurien Committee. Far-
ther the cost of proeessing, distribution and other overheads went
up from 14.62 paise in 1964-65 to 1833 paisé in 1968-69 as compared
to the norm of 13.05 paise. The Committee need hardly emphasise
the necessity for an item-wise eontrol of cost with the help of perio-
diteal cost analysis,. The Committee have dealt with the deficiencies
in this regard elsewhere in this Report.

2.28. It was urged before the Commiftee during evidence that
the norms laid down in 1964 could net be compared with the ex-
ponses in later years. Further, according to Gevernment, the cor-
rect method of assessment of unit cost of processing, distribution
and other overheads would be on the basis of total quantity of all
types of milk—standard, toned and double toned—manufactured
and sold by the Scheme whereas Kurien Committee had taken
the quantity of fresh milk received as the basis. The Committee
would suggest that revised norms, if necessary may be worked out
on a comparable basis for various stages of operation by an inde-
pendent expert in asseciation with a person well versed in cost
.accounts.



CHAPTER LI
MILK PROCUREMENT

Audit Paragraph

3.1. (a) The Milk Processing Plant installed at the Central Dairy
has an installed capacity of 7,000 maunds (2.55 lakh litres) of whole--
some milk per day in double shift. The target of procurement as.
fixed by the Management vis-a-vis the actual procurement of milk.
during the last 3 years was as under:—

(Milk procured in lakhs of litres)

Year Procurement
perday
Target Actual
Quantity Percentage
of
Target
1966-67 . . . . . 1.86 172 92
196768 . . . . . 2:'00 1-58 79
1968-69 . . . . . 1.66 1-67 100

3.2. In their reply to the recommendation contained in paragraph:
3.50 of the 27th Report of the P.A.C. (1967-68), Government had stated
that steps were being taken to procure more milk in 1968-69 as com-
pared with that obtained in 1967-68 and that with increase in pro--
curement it would be possible not only to augment the supply of
liquid milk to the city of Delhi above the present level of about 2.25
lakh litres per day but also to produce larger quantities of butter,
ghee and ice cream, etc.

3.3. It will, however, be seen from the data given above that pro-
curement of milk in 1968-89 increased only marginally over that of
1967-68 and was far short of the installed capacity of 2.55 lakh litres
per day.

18
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3.4.. In this caxmection, the' Ministry have stated (January 1970) as
follows:—

“The higher targets of liquid milk procurement based on the

‘ optimum installed capacity (2.55 lakh litres) would be
prescribed as soon as the Scheme is in a position to take
additional supplies of milk during winter months, which
could be converted into skimmed milk powder for utilisa-
tion during the summer months. Necessary spray drying
equipment and balancing stations are being installed for
this purpose.”

[Para 80(3)(a) Audit Report (Civil), 1970].

(a) Milk Procurement

3.5. The Committee enquired why the Scheme was not procuring
milk to the maximum installed capacity—viz. 2.55 lakhs litres. The
Committee also wanted to know the actual procurement for 1969-70.
The witness stated: “In 1969-70, 720,17,373 litres were procured dur-
ing the whole year. That was the raw milk which we got. But we
must make a distinction between this raw milk procurement and the
processing capacity. The installed capacity has to be in excess of
the magnitude of procurement.”

3.6. According to the Secretary, Department of Agricuiture the
Delhi Milk Scheme was using the full capacity of the milk processing
plant.

3.7. Clarifying the position further, the Chairman, Delhi Milk
Scheme added: “The capacity of the plant is related to the process-
ing capacity. It does not matter whether the milk that is utilised
is procured or it is reconstituted.”

3.8. The Committee wanted to know the position in regard to pro-
curement with reference to target fixed for the year 1968-70. The
Additional Secretary, Department of Agriculture stated: “In 1869-70,
the target was 2.06 lakhs litres, while we got 1.97 lakhs litres; this
came to 85.14 per cent; so there was a gap. This was on the procure--
ment side, not on the plant capacity or the installed capacity.”

3.9. The Committee wanted to know the basis on which the targets
were fixed. The witness stated: “We do it at the time of framing the
budget. The recommendations come from the Chairman, Delhi Milk:
Scheme when he formulates the budget. He initiates it in consulta-.
tion with his own technical staff who look at the procurement side.
Tt is based on two things. Firstly, it is based on the quantity of milk-
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. fhat Wik proeiired ih the prévious-year{then wé alst' tfy to- a_ht!ci-r
pate the likely trend; on the basis of these, the Chairman (Delhi"Milk’
Scheme) takes.a .view,as to how much milk is likely tp, be procured.
This is seen by us and then it is seen by Finance, and then we even-

tually make the budget estimates; in the budget estimates we put it;
but there is no single individual who fixes the targets.”

3.10. To a question, the witness added: “It is an estimate; very
largely, a guess work.”

3.11. Explaining that it is not necessary to procure raw milk to
the maximum installed capacity of the processing plant, the witness
deposed as follows:

“On the procurement side, the maximum that the plant can
handle is 2.55 lakhs litres. Tomorrow if by good luck we
get this quantity up to the installed capacity of raw mitk
we would not be able to handle the milk for this reason
that in Delhi there is a definite demand for toned milk.
Then there ig the question of storage. Therefore, the ins-
talled capacity for processing milk should be higher than
the total quantity procured. Ultimately it will all largely
depend on consumer preference. In Australia and many
other countries, they do not take the high fat percentage
of milk and therefore there must be mechanical adjust-
ments for withdrawing the fat. So, you do not need raw
milk up to the installed capacity of the processing plant.”

3.12. The Committee understood from Audit that the Ministry
stated (January, 1970) as follows:

“The higher targets of liquid milk procurement based on the
optimum installed capacity (2.55 lakhs litres) would be
prescribed as soon as the Scheme was in a position to take
additional supplies of milk during winter months, which
could be converted into skimmed milk powder for utilisa-
tion during the summer months. Necessary spray drying

equipment and balancing stations were being installed for
that purpose.”

3.13. During evidence, the Committee wanted to know the steps
taken by the Scheme with regard to the installation of spray drying
equipment and balancing stations. The witness stated: “The spray
drying ecuipment has arrived and it is expected to be commissioned
by March, 1971. We have got land for the ‘balancing station’ at Bika-
ner from the Rajasthan Government and the order for equipment
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has beon placed.” The Sécrétary, Depargﬁleﬁt' of%éﬁéultur‘e’inférmr
-ed/the Cbmmittes that thétapacity was expected to go up to 4.35 lakhs,
litres, after thieinktalldatich of the ‘above mentioned equipments.

i A

814 Asked sbout the reasons for the variation in the level of
procurement from year to year, the witness stated: “It has turned out
thit 1967-68 happened to be one of the worst drought affected year
in this area. That is how there was a very big shortfall. That year
also taught us to issue a control order during summer months ban-
ning the use of milk for luxury products, sweets etc. The order has
had some effect because the drop in the supply of milk in summer
months is not as marked as it used to be in the previous year.”

3.15. The Committee wanted to know the places from where the
milk was procured at present by the Delhi Milk Scheme. The Addi-
tional Secretary, Department of Agriculture stated: “Our milk shed
is in the adjoining areas of Delhi; for instance, we buy in Meerut,
Bulandshahr, Gurgaon, Karnal, etc. We get some quantity from
Gujarat and Cow’s milk from Bikaner.”

3.16. Explaining the procurement procedure adopied by the Dethi
Milk Scheme, the Chairman of the Scheme said: *The bulk of our
milk is procured through milk supplies who are middlemen and they
are entitled to a commission. The price we declare is payable to milk
supplied through the middlemen or persons who bring milk upto a
roadside point and the quality is 6.5 per cent fat and 9 per cent SN.F.
We have departmental procurement in Bikaner and the price we
declare is applicable directly to the milk producers. We have also
been reserving Karnal for direct procurement of milk and for co-
operatives in that area. The co-operatives are given a commission
that is normally given to the milk suppliers. In Karnal we also give
them the benefit of the fat advantage. The price is fixed on the basis
of 6.5 per cent fat and in summer it is likely to go up to 8 per cent.
Instead of the middlemen making the profit, we want to pass on this
profit directly to the producer and the producer gets a much higher
price than he woéuld normally be able to get if he dealt through the

contractors. These are the various methods of payments to the vil-
lagers.”

3.17. Referring to the proposal of setting up co-operatives in the
Jalmang area of Karnal district, the Committee enquired whether
any progress had been achieved in that direction. The witness stat-
ed: “We have 34 co-operatives operating in Karnal.”
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"#In the Karnal area, these cooperatives were set up three ot fgur
- years ago. Initially we started procurement departmentally. We
had the men going to the villages and bringing the milk to the chilling
centres. But we found the difficulties. One was that we had to dis-
burse the entire cash to all the villagers directly which meant there
was always the danger that the cash may not find its way. The other
difficulty was that these people who were employed for bringing the
milk from the villages, in some cases. left our service and they carried
the milk away with them. So it was not found to be a very happy
answer and it was then decided to have a change-over to cooperatives.
We started the cooperative structure last year, in fact, in an organised
way. We had a large number of difficulties in the organisation of
cooperatives, particularly where the men had to make payments for
the fat test inside the villages. So it was necessary to organise
testing procedure inside the villages which had not been normally
done. Even in Kaira, it had never been attempted. We tried to
organise the testing methods on the basis of composite samples
collected over a period rather than daily because ultimately the cost
would be much more. For these reasons, there was some difficulty
in getting these cooperatives organised satisfactorily. But we are
now in close contact with the State Governments concerned and the
directors and we have been holding a large number of meetings for
discussing these things and place the organisation in a satisfactory
manner. So far, the effect has been limited.”

3.18. The Committee enquired about the present position of the
proposal for having monopoly procurement of milk. The witness
stated: “We have given up the idea unless we are driven to it. We
modelled it on the sugarcane procurement. We have given it up. T
do not think it will go through.”

3.19. The Committee drew attention of the witness to the note
(dated 7th November, 1968) from the Department of Agriculture re-
garding action taken by Government on the recommendation of the
Committee contained in para 3.49 of their 27th Report (Fourth Lok
Sabha) which inter-alia stated as follows

“The need for cattle development in milk shed of various fluid
milk nlants has been well recognised by the Government
and a number of intensive cattle development projects
have been sanctioned for milk sheds of various Milk
Schemes, a basic idea of these projects is linking a large
dairy with the project so that the dairy gets advantage
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of the additional milk generated. and the products get ‘am
easy assured market. Four such projects have been sanc—
tioned for milk shed of the Delhi. Milk Scheme in districts.
of Meerut in U.P. Gurgaon and Karnal in Haryana and
Bikaner in Rajasthan. These programmes are centrally
sponsored and outlay as follows has been provided over the
Five Year Plan period for the various projects——

Meerut Project .. Rs. 71.32 lakhs
Bikaner Project .. Rs. 120.00 lakhs
Karnal Project .. Rs. 83.52 lakhs
Gurgaon Project . Rs. 77.08 lakhs

The intensive cattle Development Programme provides for
a comprehensive programme covering simultaneous action
on all fronts concerned with increasing production of milk
which will be channelised to the plant in a specified area
covering about 1,00,000 breedable milch animals.”

3.20. Referrnig to the four projects centrally sponsored, the Com-
mittee enquired whether the progress made was satisfactory. The-
witness stated:

“I would not like to say ‘Yes’ because the milk production
scheme is such that there is a tremendous ground yet to-
be covered. The position is, we have got the various data
here; for instance, we have the artificial insemination
scheme; a number of centres have been opened. The
diseases of the cattle are looked after, we have made pro-
gress in the programme of breeding also. We are spend-
ing roughly about Rs. 40 lakhs in these four projects. Our-
current years’ estimate is about Rs. 50 lakhs from memory.
Our technical people are in overall charge of the pro-
grammes, some senior gazetted officers and the Directors
of the States visited these areas and helped in implementa-
tion of the projects. But this is a matter which will take
time to show improvement. Some progress has certainly
been made; probably good progress has been made. But it
is a matter of personal reaction as to how soon we would
have results. We have gone in for a very large number of
extension Schemes in regard to the cattle development
work around the milk centres. We do hope that visible
results of these measures will start coming sooner rather-
than later.”
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= 321 Wherf pomted out by fhe Commxttee that the procurement
ﬁgures il Té] rd to mzlk d1d now show that much had been done, the
Wltness ad ed:

" “Some work has been done; the figures are tentative. The
Chairman of the Delhi Milk Scheme, has estimated that we
draw half of our milk requiremen’s from these four in-
tensive areas. The Delhi Milk Scheme has collected 51,289
quintals from March 1970 from these areas, as against a
total of 67,800 quintals procured by the Delhi Milk Scheme
from all the other areas.”

3.22. When pointed out by the Committee that huge amounts had
been sanctioned for the four projecis, but the results were not com-
- mensurate with the amount sanctioned, the witness stated:

“The development is in the hands of the State Government.
We have some arrangement for coordination. But we will
have to do a great deal more to make these cattle deve-
lopment programmes more effective. We provide for all
the different kinds of services, as the report itself mentions.
Our difficulty is we do not have a proper scientific assess-
ment machinery under the statistical organisation to answer
the question about improvement in the milk production.
Although we provide the money, willy-nilly it has to be
done through the State organisations.”

3.23. According to the Secretary, Depértment of Agriculture, the
Intensive Cattle Development Scheme was not intensive enough.
Enough was not being done for the breeding programme and for the
fodder and feed. So far as the fodder was concerned there was al-
ways competition with the food crops.

3.24. The Committee desired to be furnished with the figures re-
garding procurement of milk from each of the four intensive areas
viz. Meerut, Gurgaon, Karnal and Bikaner for the last four years
ending 31st March, 1970. The Department of Agrictilture, in a note
1su'bm'it'ced to the Committee have furnished the information as fol-
ows:

“Milk is brought by contractors/Cooperative Societies to the
chilling centres of the Scheme not only from the areas
covered under intensive cattle development projects but
also from other adjoining areas. Delhi Milk Scheme has
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not been maintaining records to show specifically the pro-
curement of milk from areas covered under the four in-
tensive cattle development projects. However, the pro-
curement figures of milk received from contractors/coope-
rative societies who have been supplying milk from these
areas to the extent practicable, are given below:—

(Figures in Quintals)

1966-67 1967-68 1968-69. 1969~70 -,

' Meerut . . 2,42,024 1,95,818 . ' 2,20,367 2,36,513 -
Gurgaon . . . 57,111 . 50,608 ., 73,502 82,560 -
Karnal . . - 10893 4,692 vligmar 13,558
Bikaner . 25,717 36,433 32,521 '6,872‘

3.25. The Committee also wanted to know the quant1ty of Mijk.
produced within the State of Delhi during 1967-68, 1968-69 and 1969-70,”
The Department, in a note, furnished the information as given below:

The following guantity of milk was procured within the State of
Delhi during the last 3 years.

—

Year ' . ‘ ‘ Quant;'ty
Kgs.
1967-68 . . . . . . . 50,660
1968-69 . - . . . . 39,229
1969-70 . . . . . . . 1,00,117

3.26. The Commitiee enquired whether any research had been
done to determine what was the economic and balanced diet for
cattle The Deputy Director General, ICAR, stated: —

“In the ﬁeld of ammal nutrition, work has been gomg on for the .
last 20 years. The -agency is the National Dairy Research Institute.
and it§ substations, and the Indian Veterinary Researck Institute;-
Izzatnagar. There are several regional animal nutrition stations set. ;
up by the ICAR in different regions of the country. We have now :
fairly precise formulations for not only balanced diet but also &~
campounded cattle feed industry. There are 13 such .compounded:;
cattle feed factories which produced balanced mixture for milch:.
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«attle and other categories of cattle. The total turn over of these
13 factories is about 100,000 tonnes annually. The factories are situa-
ted in different parts of the country, some in U.P. some in Bombay,
and many of them in the South. Gujarat has one of the largest fac-
‘tories. There is one near about Meerut.”

3.27. To another enquiry about the popularisation of cattle feed,
‘the witness stated: “It is extremely popular. When the farmer finds
‘that the milk yield is more, he purchases the cattle feed. The ques-
tion of price is there. The ingredients fluctuate very much. One
main ingredient is maize which is priced high in certain parts of the
year and becomes uneconomic for the farmer to use. The farmer is
'quite conscious that balanced cattle feed is useful to him in increasing
milk production.”

3.28. The Committee wanted to know whether any survey had
been carried out in the four districts Meerut, Bikaner, Karnal and
“Gurgaon regarding popularisation of the new cattle feed and increase
in milk production. The Addl. Secretary in the Department of Agri-
-culture stated:

“This survey has not been carried out but we can find out how
much has been sold through Government units. But that will be a
-very small part of the total requirements. We have to make it
acceptable to the farmer on a large scale and that is the effort that is
being made. We are very conscious of the fact that feed fodder is
really turning out to be a difficult thing.”

3.29. The Committee wanted a detailed note regarding the pro-
-gress made in the setting up of intensive cattle development projects
in the districts of Meerut in U.P., Gurgaon and Karnal in Haryana
and Bikaner in Rajasthan, indicating inter glia their impact on milk
production in these areas. The Department of Agriculture in a note
submitted to the Committee, have stated:

“With a view to increasing the production of milk rapidly for
supply to Delhi Milk Scheme, the Ministry of Food and Agriculture
sanctioned in June, 1967 the establishment of 4 Intensive Cattle De-
velopment Projects in the States of Rajasthan, Uttar Pradesh and
Haryana. These are Central Sector projects for which the Central
‘Government bears the entire expenditure. The Projects are located
in the Districts of Bikaner (Rajasthan) Meerut (UP) and Gurgaon and
Karnal (Haryana) wherefrom Delhi Milk Scheme is collecting milk.
“These are comprehensive projects and attend to all aspects of cattle
_development such as controlled breeding, mass castration of scrub
bulls, effective disease control, subsidised rearing of calves, feeds and
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fodder development, rural dairy extension and organisation of milk
producers’ cooperatives etc. These projects cover about 6.9 lakhs of
breedable cows/she buffaloes. Special emphasis on improvement of
cattle for augmentation of production of milk by taking up syste-
matie breeding with improved Indian milch breeds and/or of suit-
able exotic breeds and on development of feeds and fodder resources
iz being laid in these projects. Breeding facilities are provided tfo
the animals through a net work of A.I. Centres and sub-centres set
up under the Projects. Superior breeding bulls are located at the
Semen Bank. Artificial Insemination Centres to collect semen any
inseminate animals. Semen of these high quality bulls is also trans-
‘ported from the Artificial Insemination Centres to the sub-centres to
breed the village cows so as to bring about a progressive improve-
ment in the genetic merit of the cattle population covered under
these projects. A statement showing the progress achieved in the 4
‘Intensive Cattle Development Projects during the last three years
under major items of activities is appended (Appendix I). It will,
‘however, be seen from the increase in procurement of milk by Delhi
Milk Scheme, that, by and large, the Incentive Cattle Development
Projects in the milk sheds of Delhi Milk Scheme are making a satis-
factory progress. It is expected that with the introduction of cross
‘breeding, the production of milk will further increase when the pro-
Jject will be in full swing by the end of the Fourth Five Year Plan.

3.30. The Committee also wanted to know the steps that had been
taken towards cattle development in the state of Delhi. The
Department, in a note submitted to the Committee, stated:

“The Union Territory of Delhi has a cattle population of gbout
1.7 lakhs. The territory forms a part of the home-tract
of Haryana breed of cows and Murrah breed of buffaloes.
The outlay for the Fourth Plan for Animal Husbandry
Sector in Delhi is Rs. 60 lakhs, out of which an amount of
Rs. 8 lakhs hes been allocated for the year 1970-71. The
improvement and development of Cattle in the Union
Territory is being taken care of by the following
projects: —

1. Key Village Scheme.
2. Construction of Veterinary Hospitals.
3. Loans for purchase of milch animals.
" 4. Establishment of Gosadan-cum-Transit Camp.
5. Goshala Development Scheme.
6. Eradication of rinderpest.
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3.31. The Committee wanted to know the out-come of the proposal.
to have a second dairy. The Chairman, Delhi Milk Scheme stated:
“We have made progress in that. We have already negotiated the-
land and selected the land. We have to take it over. It is intended
to proceed with this after the necessary arrangements for acquisition
of land are made. We are in the process of trying to have the

possession of the land. The matter is under reference to the ADM
(Land Acqu1s1t10n) »

3.32. Referring to the problem of procurement, the Committee-
wanted to-know the prospects for the commissioning of the second
dairy, The Secretary, Department of Agriculture stated You
might have learnt by now of a very ambitious scheme of dairy
development which is being tried around in the four metropohtan
cities of Delhi, Bombay, Madras and Calcutta. We have set up a
Dairy Development Corporation with an outlay of Rs. 100 crores
and the scheme is that by stepping up supplies of milk with the
Skimmed Milk Powder and later on by improving the genetic stock
and the fodder, it would be possible‘to arrange plentiful supply ef
milk not only for these metropolitan areas but the hinterland alse.
The scheme has just started and the details of ‘this have been gone
into carefully with international experts also. There is a very
substantial cattle development programme. It will not be just
setting up a Government cattle farm. It will be done as a part of
agricultural development, a kind of mixed farming. We hope that
this scheme would work according to schedule and make it possible.

to’ arrange the full supply of milk to these four metropolitan
cities.”

3.33. The Committee wish to point out that adequate procure- .
ment of milk is the very basi- of satisfactory working of the
Scheme. The Dethi Milk Scheme has since purchased a soray dry-
ing equibment to take additional supplies of milk during winter -
months and convert into skimmed milk powder for utilisation dur-
ing summer months and the equipment was expected to be com-
missioned by March, 1971 latest position has not however been
intimated by Government. The Committee expect that the Scheme -
would take appropriation measures to step up procurement of milk
in order to ensure optimum utilisation of the plants throughout
the year and to reduce the unit cost of milk and mﬂk pmducts.

3.34. The Committee are net satnsﬁed with the presemt arrange-
ment for the procurement of milk under which bulk of the purchase -
is made on commission basis through middlemen. In the opinion
of the Committe=, the milk’ produceis should get the bewefit in full:
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46 (b) Neither any proper agcount of fat 'utﬂib’ed“%r,a‘é‘}maintained
by the Stheme {ill 3ist: Manch; 1968 notwithstanding the fact that
thé need for miaintenance of such an-account was pointed out by
Audit in Augurt 1964, nor has any norm been laid down g0 far
(January 1970) in respect of the loss of fat in processing. -

47. According to the overall fat utilisation account prepa:;ed
by the Scheme for the year 1968-69, there was a loss of fat of
81,365 Kgs. valued at Rs. 9.76 lakhs; the percentage of loss being
1.97 per cent. Of the total quantity handled. The loss of fat dur
ing the period from April 1969 to October 1969 ranged between
0.05 per cent. and 2.46 per cent; the average loss being 1.07 per cent.

- 4.8. The Ministry have stated (January 1970) that the Scheme
is being advised to determine the norms for the loss of fat in
processing. [Para 80(4) Audit Para (Civil) 1970} -

4.9. Explaining the various stages in which loss and wastage of
milk and other products occur, the witness told the Committee as
follows: ‘

“We have divided it into two stages, because it is handed
over from one section to another, and there is an assess-
ment of the quantity as well as quality in between and
so it is possible to identify the loss separately from the
stage of procurement upto the Central Dairy and then
from the Central Dairy onwards. When the Central
Dairy takes over the milk, there is some wastage and a
test is made of the milk that is received; we judge that
against the price that we have paid for that milk at the
chilling centres. So it is possible to control it in two
stages, because two different sections of the Dairy are
concerned.’’

“The third stage is after processing, when the milk is ready
for conversion to products/into bottles. As regards the
loss at this stage, we have found that it is not necessary
to lay down any norms, and there is individuai account-
ing of every bottle after that stage. We are handling over
a certain number of bottles to the milk van drivers who
then hand them over against challans to the depots, and
‘the depots are making cash sales against them and they
have to render account for every single bottle. So, there
is no loss which we suffer there. We are taking into
account every single bottle that is lost. These are sealed
bottles, and we are accounting for every single bottle.
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Of course, there could be some loss in the sense that

some bottles may get broken and all that. But they sre-
fully accounted for.”

4.10. The Committee desired to know the basis on which the
norm for loss of fat from the stage of procurement to its receipt at.
the Central Dairy initially fixed at 1.25 per cent (w.e.f. 1-6-69) and
was refixed at 1 per cent with effect from 1-7-70. The Chairman,

Delhi Milk Scheme stated: ‘“No norms have been laid down by

the Kurien Committee in this respect. These norms have been

defined on the basis of our own experience. The norms are in three-
stages. One relates to the losses from the point of procurement
of milk at our milk collection and chilling centres uvto the point
of their reaching the Central Dairy. ‘After that, we assess the losses:
in milk that is received in the Central Dairy and the milk that is
issued on the basis of that or the milk products that are produced
from the plant, and the third stage is after it leaves the Central
Dairy upto the point of sale. We have gone into all these three
stages, and on the basis of data compiled by the Internal Audis
Section which was organised in 1968, we have defined these norms.
Studies of these data were made to have a rational solid basis for
the norms that may be laid down. As regards these norms, the
first part was from the procurement end upto the point of receiot
in the Central Dairy. The norm was laid down at 1.25 per cent
earlier, on the basis of data collected earlier, but when we started
enforcing our norms and calling for explanations, whenever the fat
loss was higher than the norm, it resulted in a certain tightening
of controls and some saving, and it was thus possible to reduce this
norm upto 1 per cent. Since then, we have also laid down the
norms for the processing losses, in respect of both the milk con-
verted into milk bottles and the milk converted into products.”

4.11. Dealing with the norm for the loss during processing, the
witness went on to say: ‘‘Then we come to the question of the norm
of loss within the dairy during processing. We have laid down the
norms separately for the summer season and for the winter season.
The reason for that is that in winter we get a larger quantity of
milk, and a part of that milk is converted into products which
are dependent entirely on hundred per cent handling of fat; the
losses in the later case are liable to be higher as compared to the
case when we are using milk only for production of bottles. The
losses in respect of fat are liable to be higher when we are handling
fat as such as compared with that when we are using milk only
for production of bottled milk which is the situation during summer.
So, we have laid a lower norm for the summer months and a higher
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and the amount paid therefor from January to December 1968 month-
wise.

1968 . 1969 o
Months Toxal milk Amount Total milk Amount psaid
procured paid procured
Kgs. Rs, Kgs.
January . . 1,98,901-2  1,02,868°85 375485 27,119°90
February . . 2,52,456°1 1,48,856: 30 36384-0 22,832°35
March . . 4,20,342°8 1,96,097° 70 487821 24,586-90
April .. 5:04,913°0  3,22,328°55 66208-6 3597765
May .. 5:05,505°7  3,11,826-25 777538 55,853 80
June . . 5,05,877'8  3,49,118:20 743213 $7,122:00
Jaly . . 5:34,620°5  3,14,139°2§ 71394-0 53,311°70
August . . 4,68,042'0  3,37,383°65 995143 58,639-05
September . . 3,40,610°5  2,92,888-50 861558 74,484 85
October . . [1,50916'T  1,45,214'60 49701°§ §4,063° 10
November . . 71,1983 67,585 80 255763°2 24,272 50
December . e 47,6984 35,581°40 19,7544 15,665 40

1. The low per cent in the year 1969 as compared to the year 1968
was due to famine condition which led to migration of milch cattle
from the milk procurement area.

3.47. The Commiftee were informed that as there was direct de-
partmental procurement at Bikaner, testing of individual supplies of
milk, being prohibitively expensive, was not done and that some im-
provements have been made since January, 1969. The Committee
do not approve of the existing arrangement as they consider that
the testing of individual supply is a must to guard against procure-
ment of sub-standard or adulterated milk. The steps taken in this
regard may be reported to them.

":While verifyjng the factual position, Audit had the following to say:

“On local verification in Audit of the figures at Bikaner, it was found that
the total milk procured ag indicated by the Ministry also included the quanti-
ties of cur_dled and soured milk for which no payment is made (Quantities
of such milk, though asked for, have not been furnished by the Scheme to
the D.C.A., New Delhi.)

Similarly, the figures of 'amount paid’ do not represent the actual amount
paid for the quantity of milk procureq in each month, These figures repre-
sent the total amount paid, including arrears of earlier months.”

These observations were communicated by the D.C.A., New Delhi, to the
Ministry on 10-12-1970. i



CHAPTER IV

‘, PROCESS/TRANSIT LOSSES
Audit Paragraph

4.1. (a) No norms have so far been laid down for the loss and
wastage of milk and other pvroducts during handling, processing and
distribution although this deficiency was pointed out in paragraph
XVi-8 of Audit Report (Commercial), 1963 and Section XXIII-5 of
Audit Report (Commercial), 1966.

4.2. The Management have stated (November, 1969) that, after
a careful review, it has been decided to fix a norm of 1.25 per cent
for loss of fat from the stage of procurement of milk at the chilling
centres to its receipt at the Central Dairy and that ‘‘the question
of fixing norms for the loss of fat in processing and the loss of
milk in distributien is under active consideration and Audit will
be informed of the further development in due course.”’

4.3. The Ministry have, however, stated (January, 1370) that, as
the loss of fat from the stage of procurement to its receipt should
"niot exceed 1 per cent, the Scheme has been asked to refix the norm
at not more than 1 per cent with effect from 1st July, 1970.

44, As regards the fixation of norm for transit loss from the
chilling centres to the Central Dairy, it may be mentioned that the
Management have fixed only the norms in terms of fat loss and
not with reference to the quantity of milk. As against the proposed
percentage of 1.25., the fat loss in respect of buffalo milk during
1968-69 ranged between 0.07 per cent and 4.81 per cent in respect
of various centres.

45. So far as the transit loss in terms of quantity of milk is
concerned, the transit loss in respeét of cow milk transported from
Bikaner to Delhi during the month of July 1968 amounted to 13,310
Kgs. valued at Rs. 8,651.50 and represented 2.6 per cent of the total
quantity transported during that month. The Management have
explained (November, 1969) that the transit loss was due to rough
handling of the freezing cans by the Railway staff, loss due to
spillage, etc. The Ministry have stated (January, 1970) that “these
losses will be avoided after the introduction of the insulated rail
tankers for transport of milk from Bikaner to Delhi for the pro-
curement of which the indents have been placed with the
D.GS.&D.”

32
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standard laid down in the Accounting mannual is 4 per
cent. The position is not bad. In fact, we are doing
pretty well. Because of the practical difficulty and the
cost involved we have not gone into the testing of milk
supplied by individual producer. There are two ingre-
dients in the milk which we would like to be assured of
fat content and protein content. There are two proce-

dures—one is test by specific gravity and the other is a
detailed one.”

3.39. To a question, the witness stated that the sample was taken
after the milk was received by the collection and chilling centres.
Individual testing was prohibitively expensive. So the scheme tried
to evolve a certain practical method in dealing with milk.

3.40. The Secretary, Department of Agriculture added:

“No loss has been incurred because on the total collection at
the Bikaner chilling centre we have found that year after
year the fat content is higher than the standard fat content
of cows milk which we have laid down. May be the posi-
tion was not explained properly. The overall loss might
not have been properly explained. We concede that in an
individual case of buying milk from buyers the Delhi
Milk Scheme might have done badly but on the overall
collection at our chilling centre there has been no loss.”

341. The Committee then pointed out that it was not only a
question of loss but also a question of irregularity. The Committee
desired to know the reason for changing the procedure in 1969 if

there was no loss under the old system of procurement. The witness
stated:

“We have only improved the procedure to the extent that we
are now making tests of the cans of milk. But a proper
procedure will be that if we collect milk from so many
producers. we should test the milk supplied by each
producer. We are s‘ill not doing it. Our infternal audit
has gone into this question from 1965 onwards. At the
chilling centre, we were taking the measurements of the
fat content. It has been brought out by the internal audit
that “he fat content was in the neighbourhood of 4.5 per

~ cent whereas the standard fat content for the cow’s milk
is 4 per cent. Before 1965 we do not have the figures, it
is very difficult to conclude one way or the other. If, on
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test, after 1965, we had come to this concl‘usion, may be
the position was holding good even in earlier years. But
we will not be able to deny that there was no loss.”

342, The Committee then pointed out that the loss suffered by
the Delhi Milk Scheme, on that account during the years 1962-68 had
not been assessed by the management yet. The Committee wanted to
know the reason. The witness stated: “We certainly, went into this
question after audit drew our attention to the flow. The internal
Audit has been able to check the figure from 1965 onwards. We are
not in a position to say as to what exact fat content was in regard to

overall collection of milk prior to 1965.”

3.43. Referring to the step taken in 1989 to rectify the position, the
witness further stated: “The intention was to further streamline the
procedure. We do not say that the practice that we are following
is strictly correct. We admit that the correct practice will be to test
the milk as supplied by each producer. The Chairman of the Delhi
Milk Scheme has explained the practical difficulties in adjusting that
procedure. However, some improvement, what one might call a via
media, has been effected after the audit drew our attention to this
flaw. We have also made an indirect check to see what has been the
extent of the loss and the picture which has emerged is not unsatis-
factory.”

3.44. To a question, the Chairman, Delhi Milk Scheme replied that
the procedure was entirely confined to Bikaner Centre where they
had peculiar difficullies.

3.45. The Committee wanted to know the average fat content of
milk at the chilling centre in Bikaner during 1968-69. The Depart-
ment of Agriculture, in a note submitted to the Committee furnish-
ed the following information: “Average fat content of the milk re-
ceived at the chilling centre in Bikaner District during calendar years
1968 and 1969 is as follows:

1968 4.3 per cent fat
1969 4.5 per cent fat.”

3.46. At the instance of the Committee, the Department of Agri-
culture furnished a statement as under showing (i) quantity of milk
Purchased at Bikaner and the amount paid therefor from January to
December 1968 monthwise and (ii) the quantity of milk purchases
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instead of allowing the middiemen to derive profit. To achieve this
-end in close cooperation with the State Governments concerned the
‘Scheme should encourage estabiishment of genuine milk producers’
<ooperatives in the milk-shed areas from where milk is at present
procured. The organisation ef cooperatives which is one of the
alms of the Intensive Cattle Development projects should, receive
the priority that it deserves.

3.35. In spite of considerable expenditure on the Intensive Cattle
Development Projects sanctioned for the milk shed of Delki Milk
Scheme in districts of Meerut in Uttar Pradesh, Gurgaon and
Karnal in Haryana and Bikaner in Rajasthan, the Committee do
not find any appreciable improvement in procurement. As against
a quantity of 3,35,745 quintals of milk purchased in these areas in
1966-67, the quantity procured in 1969-76 was only 3,39,503 quintals.
Admittedly the projects are not intensive enough and ‘‘there is a
tremendous ground yet to be covered.”” According fo the Secretary,
Department of Agriculture, enough was not being done for the
breeding programme and for the fodder and food. The Committiee
hope that Government will attend systematically to these short-
comings in the interest of improving milk production.

3.36. The Committee could not get any idea about the increase
in the yield of milk consequent on the implementation of the cattle
development projects. The witness informed the Committee that
‘Governmen{ ‘‘do not have a proper scientific assessment machinery
under the statistical organisation to answer the question about im-
provement in milk production.” The Committee are unhappy about
the inadequacy of the existing Government machinery in this
regard. As these projects are centrally sponsored, the Committee
feel that it is the responsibility of the Centre to ensure that these
yield satisfactory results. In this connection the Committee would
suggest that a periodical survey should be undertaken in the four
ICDP areas so as to determine the extent ef increase in milk pro-
duction and device further measures, in the light thereof to
achieve higher production.

(b) Payment at full rate for the sub-standard cow milk.
Audit Paragraph

3.37. It was noticed in audit that in respect of procurement of
cow milk at the Bikaner Centre, the Scheme was paying for the
milk at the full rates without any reference to its fat and S.N.F.
contents. It was only with effect from January, 1969 that the price
was regulated with reference to the fat and S.N.F. contents. The
loss suffered by the Scheme on this account during the years 1962-68
has not, however, been assessed by the Management.

[Para 80(3) (b) Audit Report (Civil) 1870}
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3.38. The Committee pointed out that it was evxdent from the
audit- para that during the year 1962-68, payment was made without
reference to the fat and S.N.F. contents. The Committee wanted
. to know the reason for the lapse. The Secretary, Department of

Agrlculture stated: “Broadly the picture is that since the milk is
being collected from individual users (producers) it would cost
much more in keeping the staff for testing fat content than the
possxbllity of any loss. However, an analysis has also been made of
the total collection of milk and we find that on the overall total,
instead of incurring a loss there has been some gain because the

fat content of the milk collected has been in excess of 3-5 on which
we price our milk.”

The Chairman, Delhi Milk Scheme added:

“As explained by Secretary, we have departmental procure~
ment of milk in Bikaner. Bikaner is an extremly difficult
area. We have to go right into the heart of the desert.
After some distance we have to go by road and organise
collection. The organisation of the testing of milk would
involve certain amount of delay. That, besides the
expenses, is ‘the limiting factor. The collection of milk
from the villages was started in 1962 and has been carried
out on the basis of the rough and ready method of testing
of quality. The procedure was that milk was accepted
from various producers in milk cans which were identified
producer-wise. After receipt ithe cans were tested
individually so that even though it was not possible to
identify this in respect of a particular producer it was
possible to identify it to a group of three or more producers
who have given sub-standard milk. So, in actual practice
there was enforcement of the quality by the simpler
negative approach. We would reject the milk of that
particular can depending on the quantity of adulteration.
We have found that by and large this works reascnably
effectively. But after we have grown up, in the light of
experience, we decided to streamline it still further. In
January, 1969 we have introduced a system of test
checking of S.N.F. by which we have been able to improve
the situation a little more. So far as the overall situation
is concerned the Internal Audit has found that the results
are quite safisfactory during the years 1965-68 so far as
fat eontent is concerned. The figures are 4.4 per cent in
1965, 4.6 in 1966 and 4.4. in 1967 and 4.3 in 1968 whereas the'
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gnfomed the percentage of norms so fixed but not the basis on-
which these were fixed, as follows:—

“Government have fixed the limits for the losses at various
stages as indicated below due ‘o rpillage and spoilage of
milk in the Madras Dairy and Milk Project.

Trgnsistors Percentage
From Colony to Central Dairy l 057
From Rural Societies to Central Dairy J
From Rural Societies to Chilling Centre ]'
From Rural Societies to Bulk Coolers l'( 0-57,
From Rural Societies to Erode Dairy
From Erode Dairy to Central Dairy By lorry in 0°5°%,
From Chilling Centre to Central Dairy } By road Tank r 0-25°%;
From Bulk Cooler to Central Dairy J

I1. (a) Loss tn machinery excluding sampling

1. Central Dairy . . . . . . . . . 1:00%,
2. Erode Dairy . . . . . . . . . 0'25%
3. Chilling Centre . . . . . . . . . 0-10%,
4. Bulk Coolers. . . . . . . . 0-25%
() Sampling (of the total quantities handled by the Project)
II1. Loss in Distribution . . . . . . . . . 0-25%

428. 4(b) The Committee drew attention of the witness to the
fact that proper account of fat utilised was not maintained by the
Scheme till 31st March, 1968 notwithstanding the fact that the need
for maintenance of such an account was pointed out by Audit in
1964. The Committee wanted to know the impediments in the main-
tenance of a proper accounts of fat utilised. The Financial Adviser
and Chief Accounts Officer of the DMS stated:

“We went into this question of fixation of norms yesterday in
connection with sub-para 4(a). It was true that the Audit
pointed out in 1964 that fat utilisation account had not been
kept. But, an attempt was made to keep such an account
from April 1, 1965. But, this ran into difficulties because
of various practical problems that we had to face in each
stage of processing in the Central Dairy. There was no sure
method of assessing the exact quantum of fat in various
stages of processing. Milk was first received for pasteu-
risation. After pasturisation a part of it is utilised for
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milk products. Many process are involved before the
milk can be converted into butter and ghee. At every
stage, there is a loss. The technical officers were of the
view that unless in the beginning itself we could assess as
to what is the exact quantity of fat that was taken on for
processing, it is not possible to assess the fat loss at every
stage. So, after keeping an account for nine montbhs, it
had to be given up. This matter was discussed again with
the technical officers. From lst April, 1968, the internal
audit section was strengthened, and this section started
preparing a fat utilising account right from the time the
milk is received in the chilling section as to what is the
guantum of fat received and despatched from the Central
Dairy and what is the quantum of fat that is given for pro-
cessing as milk and milk products etc. After keeping the
account for nearly about 15 months, we were able to pres-
cribe the first norm and then we went on to fix the norm
for the processing loss from 1st June, 1970. This is the
short history, that I want to mention. There has been a
delay no doubt, but there were practical difficulties also.”

4.29. The Committee pointed out that as per audit para, the loss
of fat during processing from April, 1969 to October, 1969 ranged
between 0.05 per cent to 2.46 per cent, the average loss being 1.07
per cent. The Committee wanted to know the reason for such a
‘wide variation from time to time. The Department of Agriculture in
a note submitted to the Committee stated:

“The actual fat losses for the different months during the
period from April, 1969 to October, 1969 was as follows:—

Month Percentage of loss/surplus
April, 1969 (=) 1°25%
May, 1969 . (—) 1°5>
June, 1969 . e (—) o297,
July, 1969 . e {—) o'05°,
August, 1969 . (~) 1-37%
September, 1969 o (—) 1-187%,
October, 1969 (—) 2-46%

The loss of fat during the period from April, 1969 to Septem-
ber, 1969 ranged between 0.05 per cent to 1.52 per cent
whereas in October, 1969 it was 2.46 per cent. Generally
speaking, the loss of fat during the period from April to
September in any year is less than the loss of fat during
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4.25. The Committee desired to know whether there was any
<check to ascertain that the losses were genuine transit iosses. The

Department of Agriculture, in a note submitted to the Committee,
stated:

“'There are four stages involved in the despatch of miilk from
Bikaner till its receipt in the Central Dairy, viz.—

(i) Transport of milk in hand carts from Bikaner Chilling
Centre to Railway Station Bikaner and its loading in
the train;

(ii) Transpost of milk by rail from Bikaner to Delhi;

(iii) Unloading of milk at Delhi Railway Station and its
carriage from station platform to milk van sent for
collecting the milk; and

(iv) Receipt of the milk and weighment at Central Dairy.

It will be observed that at each stage milk cans are handled
manually, unlike the milk which is received from other
centres by road milk tankers in which the milk is pumped
in at milk collection and chilling centres and pumped out
at the Central Dairy. Chances of spillage and pilferage
are thus comparatively more in the case of milk procured
from Bikaner,

In order to reduce transit losses, frozen milk in G.I. cans is
booked by the Manager, Milk Collection and Chilling
Centre, Bikaner and the wagon is sealed in the presence
of D.M.S. staff. At Delhi a Dairy Supervisor is sent to
the Railway Station alongwith staff for receiving the
milk from the Railway Station and the seal is broken
in his presence. The losses will be eonsiderably reduced
after the introduction of rail milk fankers for transport
of milk from Bikaner.”

4.26. Asked whether any comparative siudy of norms for losses
pxescnbed by various dairies had been made, the witness explained:
“We have tried to compare with other dairies. But unfortunately,
except for the Madras Milk Scheme, we were not able to get any
satisfactory reply from other dairies. It would appear that they do
“not have any satisfactory norms for this. Even from Madras, the
comparison ‘was not possible since we received the information
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quite late. We are intending to send out our staff to study the
norms in comparison with others,"”

4.27. The Committee wanted to know the norms prescribed by
the Madras Milk Scheme for each item, and how those norms com-
pared with those of Delhi Milk Scheme. The Department of Agri-
culture intimated to the Committee as follows:

“Various schemes dealing in milk and milk products viz.,
Bombay, Madras, Calcutta, Ahmedabad and Anand were
requested by Delhi Milk Scheme on 30-10-1969 to intimate
norms for handling, processing manufacturing losses in
vogue in their respective Dairies. In spite of repeated
reminders, no reply was received from them cxcept from-
the General Manager, Kaira District Coop. Milk Pro-
ducers’ Union Ltd. Anand and Commissioner Production,
Livestock Development, Madras Dairy.

M/s. Kaira District Cooperative Milk Producers’ Union Ltd.
intimated that ‘‘Losses will depend upcn the size of the
plant, operational efficiency, averages in quantity and
qguality to meet the legal standards etc. and that these
losses would also vary according to the quantity of milk
handled as liquid milk compared to products.

*In our plant larger quantity of milk is converied inta pro-
ducts compared to liquid milk sales. We do not sell
liguid milk in bottles but by tanker loads and therefore
our handling losses will not be comparable in fixing up
the norm of processing losses."

In response to another reference made by Dszlhi Milk Scheme
they further confirmed that ‘‘the quantity handled in the piant
varies to a great extent in diffefént seasons. Because of this, pro-
portion of liquid milk handled to product milk will aiso vary. In
addition to this, we are macufacturing different types of milk pro-
ducts simultaneously so it is difficult to {ix up the norms for lossos
and therefore we have not fixed any norms for handling losses.”

Commissioner, Madras intimated on 12-1-70 that losses have
been fixed in terms of milk only and no percentage for the loss
of fat has been fixed. They were asked i{o indicate the norm so
fixed and the basiz on which these norms were fixed. In reply they
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. 418. The Committee invited the attention of the witness fo the
faet that the transit loss in respect of cow’s milk transported from-
Bikaner to Delhi during the month of July, 1968 amounted 13,310
Kgs. valued at Rs.'8651.50 and represented 2.6 per cent of the total
quantity transported. The Committee asked whether it was not
on the high side. The Chairman, Delhi Milk Scheme stated:

“Milk from Bikaner is brought under peculiar circumstances.
Normally from other chilling centres milk is pumped into
road tankers of 7000 litres capacity and there is no loss.
But we went to Bikaner on a pilot basis and milk is
frozen at an ice factory with which we have entered into
a contract and the ice cans are transported to railway
wagons and milk is brought overnight from Bikaner to
this place and unloaded here. There is a slightly higher
loss in this process. Ultimately milk will be transported
from Bikaner by rail in tankers and we have ordered
five tanker; and they are expectrd to be received by the
31st March, 1971, the current financial year and when we
receive them the handling will be smoother.”

419. The Committee enquired whether the loss was due to bad
-or rough handling alone or it was due to theft. The witness stated
that some theft could not be ruled out but there was no specific
case of theft brought to the notice of the Scheme.

4.20. The Committee then enquired whether the Delhi Milk
Scheme were entitled to prefer a claim against the Railway since
the loss occurred during the railway transit. The witness stated
that the wagons were sealed at Bikaner and the seal was broken
by the Delhi Milk Scheme at Delhi. It was transported at owner's
risk. In reply to another question, the witness further stated that

there were losses every month; the audit examined it in respect of
the month of July, 1968.

421. When asked by the Committee about the delay in procur-
ing the tankers, the witness stated: ‘‘Tankers had to go with the
balancing station; they are all part of the same deal. Besides the
design for these tankers had to be prepared by the Railway Design
and Standards Organisation. at Lucknow in consultation with FAO
experts on the basis of the tankers used in Bombay, which is us.ed
on the broad-gauge; here it will be metre-gauge and the capacity
will be 21000 litres compared to 40000 litres at Bombay. Afier the
designs were prepared, there is the jnevitable process of .purchase
action through DGSD. We expect the tankers to be dehvered by
the two firms on which orders had already been placed, by 31

March 1971
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4.22. When asked by the Committee about the steps taken to-
prevent these losses in the meantime, the witness stated that milk
was handled under very difficult conditions. However, the Scheme
should have to look into the matter again to cee if the losses could
be brought down.

423. Asked whether it was possible to ensure a regular supply
of cow milk in the city of Delhi, the Chairman, Delhi Milk Scheme
explained the difficulties as follows:

‘‘So far as the cow milk is concerned, we had difficulties in
maintaining supplies over the last year and a half. Cow
milk primarily comes from Bikaner and Bikaner was hit
with famine. We used to get 20,000 litres earlier and
gradually it has come down to just 3000 litres. The cattle
is so emaciated that sometimes even this milk is not found
fit for issue as such. So there has been a difficulty in
maintaining, the issue of cow milk on a regular basis.”

424 The Committee desired to be furnished with a detailed
statement showing (i) the quantity of milk transported frcm
Bikaner to Delhi, (ii) quantity of milk lost in transit, (ii1) its value
during the years 1966-67 to 1969-70 monthwise. The Department
of Agriculture in a note submitted to the Committee have furnished
the information which is reproduced in Appendix II. The following
position emerges:

Year Quantity Quantity Percentage
of milk  lost in of loss
despatched transit

(litres) (litres)

1966-67 . .. . . . . 13,75,773 4,202 03
1967-68 . . . . . . . 32,24,830 59,901 19
1968-60 (upto Sep. 1968)* . . . . . 26,32,553  [71,934 27

*The weighbridge is stated to have gone out of order since October 1968 and hence
quantity lost thereafter could not be assessed,
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norm for the winter months. During the period April—September,
it is 1 per cent in terms of fat; during the period October—March,

it is 2.5 per cent in terms of fat. The over-all loss we have fixed
at 2 per cent in the year.” ‘

412, The norm for loss during processing was fixed as above
(with effect from 1-6-70).

4.13. The Committee wanted to know the reason for the loss of
fat during processing. The witness stated:

“The loss of fat occurs because the fat has a tendency to
come up on the top and it sticks to the various pieces of
equipment; it can be spilled and all that is part of the
handling. The fat losses are higher when we are handl-
ing pure fat and lower when we are handling it in the
form of milk."’

“‘In the process milk passes through a variety of equipments
first it is poured from the tanker into the tanks; then
from the tanks it flows into the chillers or the pasturisa-.
tion plants, and there would certainly be some loss as a
result of fat sticking to the various pieces of equipment.”

4.14. When pointed out by the Committee that the norm of 2.5
per cent during winter season is on the high side, the witness added:
“The figure of 2.5 per cent would appear to be high but as the
Chairman, Delhi Milk Scheme explained in winter months, the gro-
duction of butter and ghee is very much larger. The contents cf
fat in butter is 85 per cent and of ghee 98 per cent. When fat is
handled in that percentage if one meets with loss, it constitutes a
high percentage of fat loss and thus the loss in terms of absolute
fat could be more. We had already the idea of reviewing it periodi-
cally and if there is a decreasing trend, surely we can decrease it.”

4.15. The Committee wanted to know the steps taken or proposed
to be taken by the Delhi Milk Scheme to reduce the loss in process-
ing milk. The witness stated:

‘“As happened in the case of the norms set for procurement
where it was possible to reduce the norm, we shall see
what can be done. The norm is only a guideline against
which we judge the performance of the dairy. It makes
people careful as they have to answer for the shortcom-
ings later on. In the procurement side, it acts as a
healthy check on management and after some experience
we hope it would be feasible to improve upon ‘this.
Obviously our efforts will be to ensure that the loss is
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reduced to the minimum. Some imnrovements could be
- .effected but then some lossés are unavuvidable. “That
.happens as part of the handling. We cannot work al-
together without losses.” ' ' N

4.16. The Committee desired to know the consideraticns which
weighed with the Scheme for not fixing the norms for transit losses
from the chilling centres to the Central Dairy in terms of guantity
of milk.

4.17. The Department of Agriculture in a note submitted to the
Committee stated:

““The norm for transit losses from the chilling centres to the
Central Dairy has been fixed in terms of fat and not
in terms of quantity of milk, because of the fcllowing
reasons:—

{(a) Fat and SNF are the main ingredients of milk apart
from water. It is with reference to the percentages
of these two ingredients in milk that quantities of milk
purchased at the milk collection and chilling centres
(excepting Bikaner) are priced and paid for. Again
during processing the shortages of either of these two
ingredients are to be made up by addition of bLutter
fat/SMP to bring it to the prescribed standard of
quality; and

(b) Norms with reference to the quantity of milk irrespec-
tive of its quality would not enable the scheme to
exercise effective control over milk in transit as
quantity of milk can be increased readily by oddition
of water. By fixing norm in terms of fat, the most
valuable ingredient of milk, the Scheme seeks to exer-
cise dual control over milk in transit both quantita-
tively and qualitatively. The quantum of fat in milk
at the time of despatch is ascertained by multiplying
the quantity of milk under despatch by the percentage
of fat as per sample drawn by the Manager of Milk
Collection and Chilling Centre. The quantity of milk
received there-against at the Central Dairy is again
multiplied by the percentage of fat as per sample of
milk drawn by the quality control lab. of the Central
Dairy to arrive at the quantum of fat actually received.
The difference between thq (wo quantities of fat i
the transit loss which covers both quantitative and

qualitative losses.”
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the period from October to March because in the former
period only liquid milk is processed for distribution #s
such whereas in the latter period commenecing fétth
October, other products such as white butter, table butter
and ghee are also prepared, as surplus fat for such pro-
ducts becomes available only during the winter months.
During this later period in the production of white butter,
table butter and ghee, fat as such has to be handled
through various stages and its loss in terms of fat is thus
higher than in the case of processing of liquid milk of
different types for issue as such.”

4.30. The Committee note that the norm for loss of fat from the
stage of procurement upto the receipt in Central Dairy has been
refixed as 1 per cent with effect from 1st July 1970 and that loss
during processing has been fixed as 1 per cent during summer months
and 2.5 per cent during winter months subject to an overall loss of 2
per cent in the year with effect from 1st June 1970. The Commitiee
would like to stress that the losses should be reduced to the minimum
and that the norms fixed should be periodically reviewed with a view
to refixing them at the lowest possible level. In this connection it is
worthwhile undertaking a comparative study of norms fixed by
various milk schemes in the country after obtaining the particulars
from the schemes from which they are yet to be received by the
Delhi Milk Scheme.

4.31. The Committee are not convinced of the reasons adduced for
not fixing the norms for the tramsit loss in terms of quantity. The
loss of milk in transit from Bikaner has been increasing from 0.3 per
cent of the total quantity despatched in 1966-67 to 2.7 per cent in
1968-69 (upto September, 1968). This suggests the need for fixing
the norm in terms of quantity alse as a check against any
possible pilferage, adulteration of fat and loss of SNF content of
milk. The Committee observe that the Milk Scheme in Madras has
fixed norms in terms of quantity of milk.

4.32. The Scheme has sustained an extraordinary loss of milk in
transit from Bikaner during 1968-69. The loss subsequent to Septem-
ber, 1968 is not susceptible of assessment as the weighbridge is stated
to have gone out of order in October, 1968. While the peculiar con-
ditions under which milk is procured and transported from Bikaner
may warrant a slightly increased loss over the norm of 1 per cent
fixed by the Scheme—which, however, is not borne out by the low
percentage of loss during 1968-67—such high percentage of loss in
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1968-60 cannot be regarded as Inescapable transit loss. The Com-
mittee were informed during evidence that some theft could not be
ruled out although there was no specific case brought to the notiee
of the Scheme, The Committee would like an investigation to be
undertaken into the circumstances that led to such extraordimary
losses during 1968-69 and appropriate action iaken against the
officials concerned. The Committee hope that the weighbridge
would be repaired and brought into use forthwith and that care
would be taken to ensure that it does not go out of order.

433 The Ministry intimated the Comnuttee that the transit losses
from Bikaner would be reduced after the introduction of rail milk
tankers for which orders had already been placed, The Committee
find that quantity of milk despatched per day from Bikaner was on
an average 3,769 litres, 8,832 litres, 8,022 litres and 1,369 litres in the
Years 1966-67, 1967-68, 1968-69 and 1969-70 respectively. Agamst this
background and taking into consideration the proposal to have a
cheese plant installed at Bikaner, the Committec would like Govern-
ment to make sure of the economics of procuring tankers of .21, 000
litres capacity for transport of milk from Bikaner.



CHAPTER V
DISTRIBUTION AND SALE

Audit Paragraph

5.1. (a) In paragraph XVI-3 of Audit Report (Commercial), 1963
and Section XXIII-3 of Audit Report (Commercial), 1966 it was
mentioned that the Scheme had not achieved the targets for the
opening of the milk depots and All-day milk stalls. The position in
this regard up to the period ending 31st March 1968 is indicated
below:—

Particulars Number to Opened as on
reopened on 318t March, 1¢69

Milk Depcts 1,000 922
All-day Milk Stalls 50 13

In this connection, the Management have stated (November 1969)
as follows:—

(i) “The shortfall in the target has been due to the change in
the designs of the milk booths in accordance with the
beautification programme of the capital city. The revised
designs have not yet been finalised.”

(ii) “The question of opening additional milk stalls has been
held up for the time being pending review of the working
of the existing All-day Milk Stalls.”

5.2. As regards (i) above, the Ministry have stated (January,
1970) that revised designs have since been finslised and the con-
tracts awarded for the construction of the remaining 78 milk-booths.

[Para. 80(5)(a) Audit Report (Civil) 1970.]

45
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(a) Distribution and Sale

5.3. The Committee enquired whether the Scheme had been able
to increase the supply of good milk to the Delthi City and whether
there had been any assessment of requirement of the city. The Com-
mittee also wanted to know in this connection the quantity of milk
required per day and the average quantity of milk supplied per day
during the years 1968-69 and 1969-70. The Department of Agricul-
ture in a note submitted to the Committee intimated the position as
given below: -

“The Scheme has been able to increase the supply of qu'u'd
milk to the city. The average quantity of milk supplied
during the years 1968-69 to 1969-70 is as follows:

1668-69 25 27, 636 litres per day
1969-70 25,57, 118 2
Milk requirement for Delhi City has recently been broadly
estimated as 7,00,000 litres per day at the end of 1974-75 by
the National Dairy Development Board in connection with
the formulation of W.F.P. Project 618."

5.4. Referring to the question of opening of additional all-day
Milk Stalls which had been held up for the time being pending
review of the working of the existing Milk Stalls, the Committee
enquired whether the review had been completed. The Committee
also wanted to know the results of the review. The Department, in
a note, stated:

“A preliminary examination has shown that while there are
seasonal variations in the quantum of sales particularly of
milk products, most of the stalls are mnot economically
viable. A detailed review of all milk stalls is being taken
up and the results of such a review will be intimated as
soon as it is completed.”

5.5. The Committee wanted to know the progress made in the
opening of milk booths. The Department, in a note, stated: “Against
the target of 1,000 depots, 922 depots were opened by 31st March,
1969. Action is now in hand for construction of 100 more milk booths
(200 depots) and thus increase the number of depots to 1122. Sites
for the construction of 88 milk booths have been furnished to the
CPWD and out of these, about 50 milk booths are nearing comple-
tion. Work on the remaining milk booths has been delayed as dis-
putes in regard to sites for milk depots have been raised by inhabi-
tants in a number of cages, in spite of the fact that these sites were
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selected in consultatioﬁ ‘with the Local Municipal Councillors and
have been formally approved by the Zonal Municipal Commissioner

coneerned. 'The milk ’booths are likely to be completed by the end
of the cutrent ﬁnancxal year.”

56. In heepins with the objective ot the Scheme of supplymg
good wholesome milk at a reasonable price to the consumer, the
Scheme should be able, ere long. to meet the demands of the con-
sumers in Delhi in a better way. The Committee find that as against
the total estimated requirement of milk for Delhi city of 7,00,000
litres per day at the end of 1974-75 the Scheme was able {o supply to
the extent of 2,27,636 litres and 2,57,118 litres only during 1968-69 and
1969-70 which worked out to respectively 32.5 per cent and 36.7 per
cent of the requirement. With the anticipated increase in the pro-
cessing capacity consequent on the installation of a spray drying
equipment, the Committee hope that the supply position would
show substantial improvement.

5.7. The Committee trust that a detailed review of the working of
all-day milk stalls will be completed and the question of opening of
additional milk stalls decided early. The Committee would like to
know the results of the review as also the progress in the opening of
additional booths, 100 of which are expected to be constructed during
the current financial year. In this connection the Committee would
also like Government to examine the feasibility of introducing new
features such as yoghurt for supply at railway stations, airport etc.
for the benefit of passengers.

5.8. The Committee wanted to know whether any complaint was
received regarding ghee sold by the Delhi Milk Scheme. The witness
admitted that there have been some complaints which were, how-
ever, not regarding non-genuineness of ghee. To a question the
witness stated that the Scheme had got its own testing laboratory.
When pointed out by the Committee that there should be a regular
procedure in getting the ghee tested in one of our national labora-
tories, the witness stated: “I think so. It would be worthwhile to go
into the suggestion very earnestly.”

5.9. The Committee then drew attention of the witness to a specific
complaint appearing in the press about the adulterated ghee supplied
by the Delhi Milk Scheme. The Secretary, Department of Agricul-

ture stated: “This will certainly be looked into. From the tenor of :

........ discussion, it would have been quite clear that concern was
being felt on this account and anyhow we had already decided that
we would go into the whole scheme of manufacture and sale of ghee
by the Delhi Milk Scheme.”
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5.10. The Committee wish to point out that there is much scope
for improving the image of Delhi Milk Scheme in regard to quality
of its products. As there have been some complaints regarding ghee,
the Committee would suggest that there should be a regular pro-
cedure of getting the ghee tested in one of the national laborateries
and of ensuring strict adherence to quality specifications to inspire
confidence.

(b) Defalcations and short deposits
Audit Paragraph

8.11. Several cases of losses/non-accountal of Government money
in the process of collection of sale proceeds have occurred in the
Scheme. During the period from September 1962 to July 1968, 15
such cases involving Rs. 45,526 came to the notice of the Scheme in
respect of which it either reported the matter to the Police and/or
preferred claims on the Life Insurance Corporation. Out of these 15
cases, full recoveries amounting to Rs. 25,248 were made in 10 cases
from the officials concerned. The position of the remaining 5 cases is
indicated below:;—

Claims pending with Life No. of cascs Amount Remarks
Insurance Corporation involved
- Rs
(@) Preferred within one month . 1 ¥3,988  The services of the

official concerned,
who was acquitted
by the Court, have
been terminated
w.e.f. 15th Novem-
ber 1966.

) Preferred after one month . 1 1,620 The official con-
cerned is under sus-
pension and the
case is pending in
the Court.

(c) Preferred after 5 years . 2 5,090 One of the officials
concerned isunder
suspension and the
services of the other
have been termi-
nated. The cases
are pending in the

ourt,

{d) Noclaim preferred so far

-

4,570 Deapartmental enquiry
is being held.

5 20,278
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.5.12. Besides the above .outstanding amount as on 31st October
lm @ sum of Rs. 78,204 according to the books of the Scheme as on
3llt March 1968, was short deposited by the Cash Clerks/Depot
llanagers Out of this, Rs. 76,000 pertained to the period from
1984-65 to 1966-87. The Management have stated (November 1969)
that a sum of Rs. 11,080 has since been settled/recovered and that
steps are being taken to recover the remaining amount from the
security deposits of the officials concerned.

[Para 80(5)(b) Audit Report (Civil) 1970.]

Defalcation

5.13. The Committee drew attention of the witness to the five
cages of defalcations/short deposits referred to in the Audit para, and
pointed out that in one case involving Rs. 4,570, it was stated that
departmental enquiry was being held. The Committee wanted to
know the outcome of the enquiry and action taken thereon. The
Chairman, Delhi Milk Scheme stated that in this particular case
(involving Rs. 4,570) there was no claim possible from LI.C. They
had L.IC. policy to cover only cash in transit. ‘This was not cash in
transit but related to the security deposits which they received from
depot’s staff at the rate of Rs. 10 per month. The total security was
Rs. 200 for each depot. Money was deducted at the rate of Rs. 10 per
month and it was deposited in the Post office savings bank so that
they could draw interest on security. Money was kept in the pre-
mises of the Delhi Milk Scheme pending deposit in the post office
when it was pilferred from the box. So far as the departmental
enquiry was concerned, there was another case against that cash
cletk and they had tried to link the two cases together. They
waited for the report of the police. Since the cases were of serious
nature they had terminated the services of the cash clerk.

. 5.14. The Department of Agriculture in a note submitted to the
Committee further stated:

“The clrcumstances under which the theft took place were

- enquired into. The’ enquiry revealed that the theft was

made possible entirely due to negligence of the cssh clerk

concerned who had not taken adequate precautions in

~ keeping the key of the cash box in his office drawer. The
services' of the cash clerk have been terminated' "
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5.15. Referring to the two cases involving Rs. 5,090 and for which
claims were pending with L.I.C., the Committee wanted to know the
reason for the delay of 5 years in preferring the claims with the L.I.C;"
Thé witness stated: “This is unfortunate. There were two cases
which were detected in 1962. Police action was started xmmndlately ‘
Buit unfortunately there was a lapse i.e. claim on L.I.C. was not pre-
ferred immediately. This matter came to our notice subsequently
and we immediately filed a claim. The claim was filed with the
pool—before the L.I.C. came into existence and now we have taken
up with them. There is the technical lapse. The claim is time
barred but the fact is that we have paid the premium and it should
have been covered. We are trying to pursuade L.I.C. to condone this.

We are regular customers of L.I.C. and we are paying Rs. 30,000
by way of premium every year. We are pursuing with them. The
intention is to take it up at the higher level and iaduce them to
give this small amount to us. The total claim in the last 10 years
is not even equal to one year's premium. We hope to get the
money.”’

5.16. The Committee enquired about the action taken against
the persons responsible for that and also the artion taken for the
delay in preferring the claim. The witness stated that the two
officials had been suspended. That was a very old case of 1962
Attempt was made to fix responsibility, but the officers concerned
left long time ago. They had been concentrating more on the
recovery of the money.

5.17. In reply to a question, the witness stated that it came to
their notice in 1968. To a further question, the witness stated that
the cases referred to were of cash clerks who had to collect the
money from the Depot managers and bring it to the Central Dairy.

5.18. When asked about the security deposit from the cash clerks,
the witness stated, that initially the cash clerks were required to
submit a Fidelity Bond instead of cash security. Later when the
Scheme had the Comprehensive Insurance Policy, it was decided
that the Fidelity Bond was not required. They were correspond-
ingly paid lesser cash handling allowance.

5.19. The Committee wanted to know the procedure followed
for collection of money by cash clerks from Depot managers. Thc
Committee also enquired whether any receipt was being issued by
cash clerks for the money collected by them from depot managers.
The witness stated: “‘There is a procedure. The cash clerk is sent
round the depots along with the driver who colleets the empty



51

~ bottles after the distribution of milk. While the Milk Van driyver
«ollects the empty bottles, the Cash Clerk collects the cash. There
is a prescribed form. The challans account form is left at the depot
and the depot manager is required to render an account on the
form, of which three copies are prepared. One is detained by the
Depot staff, and one by the Cashier and the other by the driver.
And a receipt is duly given to the Depot Manager by the Cash
Clerk in token of having received the money.

5.20. The Committee wanted to know the circumstances under
which the loss of cash took place in each of the five cases referred
to in the Audit paragraph and the latest position of settlement of
claims lodged with L.I.C. and of the cases which were pending in

the court. The Department of Agriculture in a detailed note sub-
mitted to the Committee stated:

(i) Circumstances leading to the loss of cash.

(1) Loss of Rs. 8,998.38

The loss pertains to the daily sale proceeds of milk depots from
18-9-66 to 23-9-66 which was not accounted for by the Cash Clerk
incharge of the route. The Cash Clerk absconded irom 24-9-66 and
the matter was reported to the Police on 27-9-66. indicating details
of the loss. The cash clerk was arrested by the Pnlice authorities
on 7-12-66 from which date he was also placed under Suspension.
Criminal proceedings were started by Police authority against the
cash clerk but the Court acquitted him on 26-3-68 on the ground that
the Prosecution could not establish their charges of alleged mis-
appropriation beyond any reasonable doubt. Police have come into
appeal in the High Court on 6-11-68. The Services of the cash clerk
have alsg been terminated by Delhi Milk Scheme under Rule 5 of
CCS. Temporary Services Rule but the official have gone in
appeal against the order, which is pending.

(2) Loss of Rs. 1,619.55

The amount of Rs. 1,619.55 represents the discrepancies/pen-
dencies detected against another Cash Clerk fer the period June,
1967 to December, 1967. On his failure to settle the same, the
matter was reported to the Police. The concerned Cash Clerk was:
also placed under suspepsion with effect from 12:2-68. ' The police
after investigation took the case to the Court of Law, where the
same is pending for decision.
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(3) Loss of Rs. 714.00

This represents short deposit of cash by one of the Cash Clerks
and had come to notice in the course of checking in respect of collec-
tions made by this Cash Clerk. It was reported by the Cash Clerk
on 19th November, 1962 that the Depot Manager of D. No. 258 had
short deposited an amount of Rs. §95.40 towards the cost of advance
milk cards during the period 3rd November, 1962 to 10th November,
1962. On enquiry from the Depot Manager, it was found that Rs.
750.21 was collected by the Cash Clerk, of which Rs. 714 was short
deposited. The Cash Clerk was placed under suspension with effect
from 26th November, 1962 pending investigation into the matter and
the case was reported to the S.P.E. on Tth December, 1962 for further
investigation. The Special Police Establishment Delhi started
prosecution proceedings but the Magistrate acquitted him. The
Special Police Establishment have gone in appeal to the Delhi High
Court against the judgment of the lower Court and the case is pend-

ing for decision.

(4) Loss of Rs. 4,376.23

Rs. 3,100 out of this amount represents short deposit of cash
collected by a cash clerk from Depot No. 351 (from 9th September,
1962 to 10th November, 1962) which came to notice in the course of
checking of accounts pertaining to the aforesaid depot. It was sus-
pected that the cash clerk had tampered with the figures entered in
the form DMS-16, which represents the daily sales statement.

The matter was reported to the S.P.E. on 11th November, 1962
and from the same day (afternoon) the Cash Clerk was placed under

suspension.

On further checking of the accounts of this Cash Clerk, it was
found that Rs. 1,202.00 and Rs. 74.23 had also been misappropriated by
the Cash Clerk by tampering the figures in the daily sales statement.
This was also brought to the notice of SP.E. on 17th December, 1962.
The Cash Clerk was prosecuted but the Magistrate ordered that the
Cash Clerk should furnish a bond for Rs. 2,000 for keeping good
behaviour for a period of one year. The SP.E. filed a revision ‘and
the Delhi High Court sentenced the Cash Clerk till the rising oﬂhe
Court and to pay a fine of Rs. 1,000.
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(5) Loss of Rs. 4,570.00

- This amount represents the monthly deductions made from the
Depot Managers (now Senior Depot Agents) in respect of the security
deposits of Rs. 200.00 which amount each of the Depot Managers
(Senior Depot Agents) are required to furnish in 20 instalments of
Rs. 10.00 each, if not paid in full in one instalment. This amount,
after it is deducted from the monthly commission of the S.D.As., by
the area Cash Clerks, is deposited in the Central Dairy with a Cash
Clerk employed for the purpose. This person after making neces-
sary entries thereafter, deposits the amount in the Post Office which
makes credit entries in the Pass Books of the various S.D.As.

The money thus collected in the Central Dairy used to be lost in
a small cash box embodied on the top of another cash chest installed
in the room of one of the Accounts Officer’s of the Scheme.

The said Rs. 4,570.00 were reported to be kept in the safe by the
concerned Cash Clerk on 26th April, 1968 in the presence of the
cashier and the Accounts Officer etc. but the amount of Rs. 4,570 was
found missing, when he opened the safe on 28th April, 1968. It is
stated that the cash-incharge kept the key of the safe in the drawer
of his table on 26th April, 1968 and took the same out on 29th April,
1968. The matter was reported by Delhi Milk Scheme to the Police.
The latter intimated that despite their best efforts no clue could be
found and that the case had been filed untraced on 31st January,
1969. However, the services of the Cash Clerk concerned had since
been terminated by Delhi Milk Scheme.

20. (ii) Latest position of settlement of claims lodged with the
LIC. together with the reasons for non-acceptance of the claim
by them and of the cases which were pending in the Court is as
follows: ..

Name

MShri..................

Amount
Rs. 8,998.38

Latest position regarding claim with L.I.C,

" The claim was preferred against the L.I.C. within the prescribed
period. The L.IC. vide their letter No. P.S.V. /110/CT/112 of 21/22nd
.)'uly, 1970, have expressed their inability to entertain our claim on
the ground that the charge against the defaulter has not been proved
in the court of Law. The matter has been taken up by DMS at a
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higher level with the L.IC. for the Settlement of the claim,
.especially on the ground that the case of the prosecution is still
pending in the High Court.

Detailed position regarding proceedings pending in Court

Shri ................ was acquitted by the court on 26th March,
18968 on the ground that the prosecution could mnot establish the
charges of alleged mis-appropriation beyond any reasonable doubt.
Police have gone in appeal in the High Court on 6th November, 1968
and the case is pending in the High Court.

(2) Shri ................... Rs. 1,61955
Latest position regarding claim with L.I.C.

The claim was not preferred against the L.I.C. within the pres-
cribed period of one month. In their letter dated 21/22nd July, 1970,
the Corporation have expressed their inability to entertain the claim
being time-barred as the claim was preferred after one month. . The
matter has been taken up by Delhi Milk Scheme with the L.1.C. at a
higher level to waive the technical plea of time bar and to consider
the claim on its merits.

Detailed position regarding proceeding pending in Court

The prosecution case is still pending in the court. The last
hearing of the case was fixed for 21st August, 1970.

Name Amount

@ 714.00

Latest pesition regarding claim with L.LC.

The insurance claim was not preferred within the prescribed
period. The Ad-hoc committee for winding up the Indian Insurance
Companies Association Pool with whom the claim for the loss of cash
was lodged have vide their letter No. C/18/%8, C/19/68 of 17-7-70
informed that: —

Unless their outstanding premium amounting to Rs. 2428.01 are
paid, they will not look in the claims filed by the Delhi Milk Scheme.
“The matter has been taken up by D.M.S. with the L.IC. on $-8-78,
intimating them not to-link.up the two issues and urgmg upon‘the
+Corporation to settle the claim of Rs. 714.00. ‘
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Detailed position regurding proceeding pending in Court

The S.P.E. had on 14-6-66 gone in appeal in the High Court of
Deélhi against the judgement of the lower court acquitting Shri
as the case against him was not established to their
satisfaction. The case is still pending in the High Court.

(4) Shri Rs. 4,376.23

Latest position regarding claim with LLC,

The insurance claim was not preferred within the prescribed
period. Position is the same as indicated against Shri ........ .....
In addition, the Ad-hoc committee has asked for a copy of Judgement
of the court against which revision was filed.

In respect of this case also, the Ad-hoc committee has been re-
quested by Delhi Milk Scheme on 3-8-70 not to link up the non-pay-
ment of outstanding premium amounting to Rs. 2,428.01 with the
claim of Rs. 4,376.23 on account of the loss of cash lodged with them.
S.P.E. has also been requested to furnish a copy of the judgement of
the court for onward transmission tg the Ad-hoc Committee.

Detailed posit_ion regarding proceeding pending in Court

The court ordered Shri ——————to furnish a bond for keeping
goad behaviour for a sum of Rs. 2,000/ for a period of one year vide
their order dated 10-2-68. The S.P.E. who had filed a revision petition
for enhancement of the sentence informed vide their letter dated
20-1-70 that the revision petition came up for hearing before the High
Court on 26-9-69. The revision was accepted by the Court and
accused Shri————was sentenced till the rising of the Court
and to pay a fine of Rs. 1,000/- or in default to undergo rigorous im-
prisonment for six months.

¢3) Shri Rs. 4,570.00

Latest position regarding claim with L.ILC.

No claim against the L.I.C. was preferred as the comprehensive
policy taken by the Scheme with the L.I.C. of India covers only the
cash-in-transit at various stages relating to the sale proceeds of milk
and does not cover other cash which may be in the premises of
D.M.S.
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Detailed position regarding proceeding pending in Couxt.

The Police to whom the matter was reported, intimated vide their
letter No. 5278/CIT dated 7th March, 1969, that despite the best
efforts no clue could be found in this case, and that the case had been
filed as un-traced as on 31-1-69”.

5.21. The Committee invited attention of the witness to the short
deposits of cash by the cash clerks/Depot. Managers amounting to
Rs. 78,294 as on 31st March, 1969 of which only a sum of Rs. 11,080
had been settled/recovered. The witness informed the Committee
of the latest position as follows:—

“In this case we have effected recoveries. Most of the amount is
recovered by the security deposits of the depot staff. We had taken
a decision earlier about the refund of security deposits after adjust-
ment of the amount. We advertised i.e. gave in the papers so that
the depot staff may come and settle the cases. We found that the
depot staff was not coming forward. Quite a bulk of this amount was
covered by the security. We took a decision that instead of waiting
for them, we should, after having given a due chance to come and
reconcile and reminding them, recover this amount from security
deposit. That action has been started and we have made a consider-
able progress and we are hoping that by about September we will
be able to recover the rest of the amount also.”

5.22. The Committee pointed out that the security deposit was
only Rs. 200/- per member. The Committee enguired whether it was
sufficient to cover the amounts outstanding against each person. The
witness stated: ‘“The other extra amount available to us is: in case
somebody’s services are terminated we do not disburse the last pay
till the accounts are settled. And we found that we have settled in
all the cases. In only few cases, the amount has exceeded and in
these cases we are making efforts to recover the money.”

5.23. The Department of Agriculture in a note submitted to the
Committee further stated:

“Out of Rs. 67.214/- a sum of Rs. 48,005.72 is outstanding on 18-11-
1970. (Rs. 28,559.12 against Depot Managers and Rs. 19,446.60 against
Milk Van Driver, Managers—All Day Milk Stalls and Cash Clerks).
As regards the amount of Rs. 19,446.60 outstanding against Milk Van
Drivers, Managers. All Day Milk Stalls and Cash Clerks, who are
regular Central Government servants, efforts are being made to
recover/reconcile them as early as possible.
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In so far as recovery of Rs. 28,559.12 from the Depot Managers
(now called Sr. Depot Agents) is concerned, in all 802 Sr. Depot
Agents are involved and the posmon is as follows:— .

~_' The Sr.‘ Depot Agents are required to deposit a sum of Rs. 200/-

each as security. This security deposit is deducted in monthly instal-
ments of Rs. 10|- each and credited to a Post Office Savings Bank
Account pledged in the name of the Chairman, Delhi Milk Scheme.
The Senior Depot Agents are liable to transfer from one depot to
another frequently. The deductions of security deposit from Sr.
Depot Agents is watched by the Accounts Section of the D.M.S. with
reference to the first depot in which the Sr. Depot Agent is employed.
The Accounts Section has a record of over 4,000 earstwhile depot
managers/Senior Depot Agents, whose security deposit is available
with the D.M.S. These pertain to many of the erstwhile Depot
Managers, who are no longer in the Delhi Milk Scheme Service and
whose security deposit has not yet been released. It has also been
found that the names of several Sr. Depot Agents are common and
it has therefore become difficult to link the security deposits with the
persons against whom the amounts are outstanding. Meanwhile
vigorous steps have been taken to gather the full service particulars
of the Sr. Depot Agents from whom amounts are recoverable.
Besides security deposit, the amount of Commission last payable to
the Sr. Depot Agent is also available to the scheme for adjustirig the
outstanding amount. Therefore, the number of cases in which the
security deposit will not be sufficient to meet the cutstanding amount
is not likely to be very large.

- Prior to November 1963, depot accounts were being maintained
annually and proper procedure for auditing them satisfactorily had
not been established. Only test check of the accounts was being
conducted by Internal Audit and the discrepancies thus noticed were
being settled/recovered from the depot managers.

In November, 1963, a Machine Accounting Section was established
and day to day checking of the depot accounts was started. For the
reconciliation/settlement of the discrepancies, the concerned depot
managers were being issued memos, through the concerned cash
clerks but the response from the Depot Managers was very poor
These depot Managers were also not regular employees of the
Scheme and many of them left Delhi Milk Scheme leaving their
security deposits/amount of Commission last payable to them with
the Delhi Milk Scheme.
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In order to make speedy adjustment of outstanding dues fromi the-
security deposits and Commission last payable to the ex-depot mafi-
agers, it wag decided on 19-10-70 to finalise the cases of security
deposits without scrutiny of the accounts but after obtaining Indem-
nity Bonds from the Depot Managers concerned. For effecting the
releases of security deposits and reconciliation/settlement of out-
standing discrepancies, applications from ex-depot Managers were
invited by issue of a notice in the local newspapers on 27-11-67. More
than one thousand applications from ex-depot managers were receiv-
ed. In the process of release of security deposit of these depot Mana-
gers it has been possible to reconcile/recover the discrepancies for a
substantial amount.

The pace of progress of clearance on the basis of the ex-depot
managers coming forward to finalise their cases for the release of
security deposit/payment of Commission last drawn has been very
slow. It was accordingly decided by Delhi Milk Scheme on 22nd
May, 1970 that the outstanding discrepancies should be unilaterally
adjusted against the security deposit/commission last payable to the
ex-depot managers. The work was started in the last week of May,
1970 and substantial amounts have been adjusted from the security
deposit/commissions of the 135 ex-depot Managers. It is expected
that further large adjustments will be completed within a few
months.

5.24. The Committee are distressed to find a large number of cases
of defalcation and short deposit of cash aggregating over a lakh of
rupees. The Committee take a serious view of the lapse in not report-
ing the cases to the L.I1.C., wherever necessary, promptly. The Com-
mittee would like to be apprised of further progress made in the real-
isation of money and also of the outcome of the cases pending in the
courts.

5.25. With a view to avoid repetitions of such cases, the Committee
would like Government to examine the feasibility of obtaining suit-
able security from the cash clerks. Further, as the cash security to
be furnished by the Depot Managers amounts to Rs. 200 only, it is
necessary that the accountal of collections is verified and discrepan-
cies settled with utmost promptitude in future.

5.26. One of the cases of loss of cash relates to the security deposits
recovered in instalments from Depot Managers and kept in the pre-
mises of Delhi Milk Scheme pending deposit in the post office savings
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bank. The Committee would like to know whether there was any
delay in depositing the amount in the savings bank and if so why,

5.27. The Committee hope that the Scheme would tighten up the
internal audit in such a way that non-accountal of cash and short
deposit of cash are detected and severely dealt with immediately
after occurrence as that alone can be an effective deterrent against
such malfeasance. There should also be a system of periodical sur-
prise verification of cash, if it is not already in vogue.



CHAPTER VI

SUPPLY OF SKIMMED MILK POWDER BY THE WORLD FOOD
PROGRAMME AUTHORITIES
Audit Paragraph

6.1. In terms of the agreements (mentioned below) executed
between Government and the World Food Programme authorities,
the following quantities of skimmed milk powder were supplied to
the Scheme for the production of Double Toned Milk for distribu-
tion to the low income group in Delhi:—

Agreement No. and date Quantity Quantity Remarks
stipulated actually
in the supplied
agreement

M. tons M. tons

233 of November, 1964 . . . 850 850 The Project was
closed in Augu:t,
1967.
348 of December, 1966 . . . 1,167°9 780 (upto
31st March
1969)

6.2. The following features in the implementaticn of thes;.
agreements deserve mention:--

(i) Agreement No. 233

{(a) According to Article I of the agreement, the Double Toned
Milk, prepared out of the powder, was to be sold at 40 paise per
litre. As against this sale price, the cost per litre ranged between
40.75 paise and 66.17 paise during the period 1st June, 1965 to 1st
August, 1967, thereby resulting in a total loss of Rs. 21.34 lakhs.
Even after excluding the cost (Rs. 14.69 lakhs) of power supplied
as free gift, the net loss would work out to Rs. 6.65 lakhs.

(b) According to the agreement, the sale proceeds, limited to the
cost of power, were required to be credited to a revolving fund
and had to be utilised on the projects approved by the World Food
Programme. It was stated (November, 1968) by Government that a
scheme for the investment of these funds with the concurrence of
the World Food Programme authorities, was under consideration.
Government have further stated (January, 1970) that a Dairy De-
velopment Project, estimated to cost about Rs. 50 lakhs, to be fin-
anced from the sale proceeds limited to the cost of power donated
by the World Food Programme under this agreement as well as
agreement No. 348 [vide item (ii) below], has been formulated and
will be implemented as soon as necessary formalities are completed.

60
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(c) The supply of power was made in strong paper bags, with
polythene lining which were packed in wooden crates (each contain-
ing 60 bags).

As the wooden crates could not be accommodated in the closed
Railway wagons, these had to be transported in open wagons. As a
result of transportation through open wagons, the Scheme hagd to
incur extra freight and crane charges amounting to Rs. 1.08 lakhs. In
addition, a quantity of 14.747 M. tons of powder, valued at Rs. 0.19
lakh was received in bags in torn condition and was declared unfit
for human consumption.

According to the Ministry, “the entire damage to the consignment
...... occurred because of not adhering to the packing on an export
standard.”

Although the above mode of packing was indicated by the World
Food Programme authorities in December, 1964, no steps appear to
have been taken by Government|Scheme to visualise the difficulties
in handling the over-sized consignment with consequential higher
cost of {ransportation.

The Ministry have stated (January 1970) that “it is unfortunate
...... that the difficulties likely to be experienced in handling the
over-sized consignment at Indian ports and during rail transit in
India were not visualised for want of experience of handling this
type of W.F.P. donated gift consignment.”

(ii) Agreement No. 348

(a) The funds generated from the sale of milk corresponding to
the cost of powder were required to be deposited in a separate ac-
count and were to be utilised for certain specific purpose. As stated
in item (b) under agreement No. 233, the scheme for the investment
of these funds is still (January 1970) to be implemented.

(b) The agreement did not provide either for the fixation of ini-
tial sale price of milk or for its subsequent revision. The price fixed
for the sale of milk was 40 paise per litre during the period from 2nd
August, 1967 to 25th December, 1967, 50 paise from 26th December,
1967 to 21st February, 1969 and 60 paise thereafter. As against the
above selling prices, the cost per litre worked out to 66.17 paise during
the above periods, thereby leading to a loss of Rs. 22.64 lakhs. Even
after adjusting the cost (Rs. 15.01 lakhs) of the powder supplied as
free gift, the net loss would work out to Rs. 7.63 lakhs.
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Although the World Food Programme authorities had agreed in
February, 1967 to a reasonable increase in the sale price, the price
was actually increased to 50 paise per litre with effect from 26th
December, 1967. Had this increase been given effect to from 2nd
August, 1967, when supplies made out of the powder commenced, the
scheme would have avoided a loss of Rs. 3.27 lakhs on the quantity of
32,74.354 litres of milk distributed from 2nd August, 1967 to 25th
December, 1967. The Ministry have stated (January, 1970) that the
delay of a few months occurred due to the fact that the proposal for
increase involved a major policy decision and had to be processed
by the different agencies.

[Paragraph 80(6)—Audit Report (Civil), 1970.]

6.3. At the instance of the Committee, the Department in a note
submitted to the Committee explained the reasons for the continued
sale of double toned milk below cost price as follows:

“Agreement No. 233 was executed with World Food Program-
me in November, 1964. This agreement provided that 850
M. Tonnes of skimmed milk powder to be supplied by
‘World Food Programme to Delhi Milk Scheme would he
mixed with local buffalo milk|fat to produce double toned
milk with a fat content of 1.5 per cent and SNF content
not less than 9 per cent to be sold at a price of about 40
paise per litre. Prior to this date, the Delhi Milk Scheme
had no experience of manufacturing ‘Double Toned Milk’.
The cost of production had therefore to be broadly esti-
mated on various levels of production. A proposal for
fixation of selling price of double toned milk was put up
by Delhi Milk Scheme to the Management Committee at its
16th meeting held on 18th December, 1964 indicating a cost
price of 39.72 paise per litre to 40.89 paise per litre depend-
ing upon whether 33,000 litres or 25,000 litres were pro-
duced per day. The Management Committee considered
this proposal and recommended a price of 40 paise per litre
keeping in mind the fact that under the cash and carry
system that had been introduced with effect from October,
1964 it was necessary to fix the price in multiples of 4 so
that a round price could be fixed for 1/2 litre and 1/4 litre
bottles. The recommendations of the Management Com-
mittee were approved by the Government after these were
considered by the Advisory Committee and the Governing
Body of the scheme and were made effective from June,
1965. The next occasion on which the question of revision
of selling price of milk (including DTM.)) was taken up
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- was in the 2lst meeting of the Management Committee
held on 30th July, 1965. By that time the cost of produc-
tion of D.T.M. had gone upto 51.33 paise per litre and a
price of 52 paise per litre was proposed by the Delhi Milk
Scheme for consideration of the Management Committee.
The Management Committee felt that the poorest section
of the community got the double toned milk the price of
which should not be revised, as such revision could be con-
sidered only in respect of future Agreements and that the
commitment made under Project No. 233 to sell the D.T.M.
at a price of about 40 paise per litre should be honoured.
The Advisory Committee of the Delhi Milk Scheme at its
14th meeting held on 18-8-1965 however recommended a
price of 52 paise per litre for double toned milk. The
Governing Body of the Scheme which met on 14th October,
1965 adhered to the price of 40 paise per litre only. The
price of 40 paise per litre as recommended by the Govern-
ing Body was accepted by the Government and this price
continued to prevail.

The question of revision of selling price of D.T.M. again came
up for consideration before the Management Committee at
its 29th meeting held on 20-12-1966. At that time the cost
of production of D.T.M. was 59.86 paise per litre and a price
of B0 pais per litre was recommended by Delhi Milk
Scheme which was also approved by the Management
Committee, The Management Committee, however, de-
sired that the increase in price may be made effective only
after consultation with World Food Programme Authori-
ties. The W.F.P. authorities were approached for increase
in the selling price of D.T.M. in January, 1967 when it was
pointed out to them that against the selling price of 40
paise per litre, the cost of production was as high as 59.86
paise per litre. The matter was discussed with the repre-
sentatives of World Food Programme in February, 1967
when they indicated that they had no objection to a rea-
sonable increase being effected. The Advisory Committee
and the Governing Body had to be reconstituted after the
'General elections. The recommendations of the Managing
‘Committee were again reviewed by the Committee which
reiterated the selling price of 60 paise per litre at'its 32nd
meeting held on 30th August, 1967. The new Advisory Com-
mittee at its 19th meeting held on 18th October,- 1967, how
ever, recommended a selling price of 50 paise per litre for
'D.T.M. against 60 paise recommended by the Management
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Committee against the cost of production of 60.23 paise per
litre obtaining at that time. The proposal was considered by
the Governing Body of the Scheme at its 11th meeting held
on 6th November, 1967 by which time the cost of produc-
tion had gone up to 64 paise per litre and was proposed
accordingly by the Delhi Milk Scheme for consideration
by the Governing Body. The matter was, however, final-
ised only in the 12th meeting of the Governing Body,
which was held on 22-11-1967 when a price of 50 paise per
litre as recommended by them. This price of 50 paise per
litre as recommended by the Governing Body was accept-
ed by the Government on 26-12-1967.

The matter was considered again at the 37th meeting of the
Management Committee held on 18-12-1968 when on the
basis of the cost of production of 86 paise per litre. the same
was recommended as the selling price. The Management
Committee approved this proposal but the Governing Body
at its 15 meeting held on 20-1-1969 approved a price of 60
paise per litre which was ultimately accepted by the Gov-
ernment on 12-2-1969 and this price became effective from
22-2-1969.

Under the procedure then existing, the proposals for fixation
of selling prices were considered by the Management Com-
mittee, the Advisory Committee and the Governing Body
of the D.M.S,, before final fixation of price by Government
was decided. The procedure has, however, been modified
as the Advisory Committee has since been abolished with
effect from 15th October, 1968. Since rise in price of
double toned milk touches the poorest section of the com-
munity, Government acted in consultation with the Advi-
sory Committee and Governing Body which include, among
other, leading public men.”

6.4. Referring to the loss of Rs. 7.63 lakhs incurred by the Scheme
under W.F.P. 348 upto 21-2-69, the Committee enquired whether there
was any loss subsequent to 31-3-1969, even after increasing the price
of the double toned milk to 60 paise per litre. The witness stated, “348
agreement is still in operation. According to the present programme
it would continue to run upto the end of August, 1970. We had in-
creased the price of the double toned milk, which is being supplied
by the Delhi Milk Scheme, in order to reduce loss and, if possible
to even out the supply of this double toned milk so far as the subse-
quent transactions are concerned.” The FACAOQ, Delhi Milk Scheme
added: “The position is that we have worked out the cost of double
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toned milk in 1969-70. It does show—the accounts have not been
finally closed—that there is a small margin of profit. In other words,
there is no loss insofar as 1969-70 is concerned.”

6.5. In reply to a question the witness further added: “When the
price was raised to 60 Np. per litre, the estimated cost of double toned
was 66 Np., but since then we have been able to reduce the price of
purchase of milk because of the favourable supply position, which in
fact has resulted in our possibility of ending up with some profit and
that has also assisted in bringing down the cost of double toned milk.
At the moment, the situation is that we may be able to make a mar-
ginal profit.”

The double toned milk was expected to cater to the low income
people.

6.6. The Committee wanted to know how supply to such people
was ensured. The Chairman, Delhi Milk Scheme stated: “We took
two steps to ensure that the double toned milk would go to the poorer
sections of the people. It was decided that for this purpose we
should confine distribution of double toned milk to people drawing
less than Rs. 300 per month. The first precaution we took was to go
to the low income group colonies and set up separate depots for that.
There was no difficulty. We selected about 35 areas and set up 35
depots. Bulk of the milk has gone to these colonies, but we found
that the public want it. So we decided to offer this milk also to the
other areas which were not wholly low income group areas. We pres-
cribed an application form. The only practical means to find out
whether this was a low income group or not was to get a certificate
from the applicant himself to that effect. We found that in practice
for dealing with such large number of people, there was no other
method and the practical satisfaction was that this milk was not being
required by the higher income groups. The present position is that
the demand for the double toned milk has been slowly receding.”

6.7. The witness further stated that it was not supplied to any

other group as a rule except when there were special circumstances
like a heart case.

6.8. The Committee pointed out that according to Audit para, extra
expenditure of Rs. 1.08 lakhs was incurred in the transportation of
milk powder and a quantity of 14.747 m. tons of milk powder was
received in bags in torn condition. The Additional Secretary, Depart-
ment of Agriculture explained the reasons thus: “The reason is this.
The World Food Programme powders are donated by different coun-
tries. In our country, we used to buy before this date mainly powder
from Australia and New Zealand which have a certain pattern of .
packing. In this matter, we did not know. as we shall not know for
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the future deliveries that will be made, from what source the World
Food Programme authorities themselves will draw the gifts and
send them on to the Government of India. As it turned out in this
case, this quantity is a donation from Germany. In our letter—I have
got all the details, I shall be able to satisfy you—we have written how
we want them to pack, i.e., as we get them from New Zealand. We
wrote them how we want our despatches to come. But when the
despatch started in January, they found that the German people had
according to their system of packing already started despatches and
the delivery was to be received in Bombay. There was no time to
intervene and try to change the kind of packing. Apart from what
is regarded in Germany as accepiable packing, they put them in
wooden crates to avoid transit damage. This we know because our
technical man had worked in Germany. This was in conformity with
the German type of packing. When they landed in India, we could
not carry them as it was very difficult to do so. We did not stop at
that.

Subsequently, the then Secretary of our Ministry wrote to the
World Food Programme authority (Executive Director) saying that
this kind of difficulty had arisen. Subsequently, however, we did not
run into difficulty since the World Food Programme authority knew
about our methods of transportation. After the first lot came in, for-
tunately no such difficulty took place afterwards.”

6.9. The Committee enquired about the disposal of the 14.747
metric tons of milk powder valued at Rs. 0.19 lakh received in bags in
torn condition and declared unfit for human consumption. The
Chairman, Delhi Milk Scheme stated that when the milk powder was
found unfit for human consumption it was stopped and afterwards
it was disposed of as poultry feed-cattle feed.

6.10. Asked as to what precaution was taken to ensure that the
stock did not find its way to the market in the form of milk powder,
the Secretary, Department of Agriculture stated: “What we should
have done is either {o destroy all of them or not to sell them. But,
once they are sold, I do not think that the Delhi Milk Scheme would
take any further steps in the matter.”

6.11. The Committee drew attention of the witness to the fact that
according to the agreement with the World Food Programme, the
sale proceeds, limited to the cost of powder, were required to be cre-
dited to « revolving fund and had to be utilised on the projects ap-
proved liy the World Food Programme. The Committee wanted to
know wlicther any such fund had been created. The witness stated:
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“There were two agreements. One was WFP 233 and the
second was WFP 348. In accordance with the first agree-
ment WFP 233 which was executed with the World Food
Programme in November, 1964, there was a provision for
creating a revolving fund in respect of 850 metric tonnes
of skimmed milk powder which had to be supplied by the
World Food Programme to Delhi Milk Scheme. Unfortu-
nately no revolving fund was created. The amount that
was to be generated from the sale of this 850 metric ton-
nes was, however, credited by the Delhi Milk Supply to
the General Revenue and it merged with the consolidated
fund. Subsequently, on the 1st August, 1967 when this old
agreement terminated and the new agreement 348 came
into being, it was decided in consultation with the World
Food Programme that the entire amount of 1452 lakhs
should get merged with the proceeds that would be gene-
rated from 348.

The present position, is that the total amount of Rs. 47.33 lakhs
has been generated both under WFP 233 and WFP 348.
This amount has been credited to the consolidated fund
and as and when we need this amount for utilisation in
pursuance of the objectives of the two programmes, the
amount would be budgeted for and will be drawn and
utilised for these purposes.”

6.12. As regards the delay in creating the revolving fund, the wit-
ness had the following to say:

“The whole question of accounting procedure was taken up im-
mediately after the first agreement was executed. And it
continued to be under discussion with the various authori-
ties—Ministry of Finance, Comptroller and Auditor Gene-
ral and also with the Accountant Generals concerned. It
was DMS initially, but subsequently other States also who
came into the picture when the second agreement was exe-
cuted. And only in November, 1967, the Ministry of Fin-
ance were in a position to issue the detailed accounting
procedure, which unfortunately has not yet been under-
stood and implemented by the various State Governments
and the Accountant Generals. All these details are now
being sorted out and the revolving fund is being created
in the States. So far as the DMS is concerned, there is no
question of creating a revolving fund.”

6.13. The Additional Secretary, Department of A

: ; gricylture elabo-
rated further: “The revolving fund has not yet co ’

me into existence.
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As explained earlier, we have kept an account of what is to be the-
total contribution to the revolving fund........ There is obligation
under the agreement whereby the sale price, i.e, Rs. 47 lakhs will
have to be made good by the Government whenever required for
developmental purposes by the Delhi Milk Scheme...... This fund
we shall use as a revolving fund when it is set up. There is no obli--
gation on the part of Government to undertake a loss but the fact
of the matter is that when our cost of one litre of double tonned milk
was coming to 40.75 paise or 66.17, we kept the price at 40 paise.

That is how the loss came in. The cost of double tonned milk went.
up by 50 per cent but correspondingly we did not raise the price of

double tonned milk. That is why Government undertook a loss on.
that.”

6.14. The Committee pointed out that so far as Delhi Milk Scheme:
was concerned, there was a total loss of Rs. 21.34 lakhs in respect of
agreement No. 233. Even after excluding the cost of powder which
was Rs. 14.69 lakhs, the net loss would work out to Rs. 6.56 lakhs. In
respect of agreement No. 348 also there was a net loss of Rs. 7.63
lakhs. Thus out of the sale there were no gains at all. Delhi Milk
Scheme had been running into losses since its inception. The Com-
mittee wanted to know how the Delhi Milk Scheme could credit a
sum of Rs. 47 lakhs for the purpose of setting up the revolving fund.
The witness stated: “It is true that a loss has been suffered. So far
as the skimmed milk powder is concerned the cost was assessed and
it has been credited by the Delhi Milk Scheme to the Government
revenues. It is true, that in this case it would have been better if
the Government had given an outright subsidy to the Commercial
Department which is handling this scheme. But, the position would
have been the same even if that was done.” The Additional Secretary,
Department of Agriculture, added: “The position is this. They give
us a certain quantity of milk powder. We process it as double tonned
milk and sell it to the customers. The arrangement with the WFP
is that we have to keep separate the realisation we get from the sale
of the double tonned milk. The price of the milk powder used is the
amount which develops into the revolving Fund. And the idea is
that this fund will be utilised for cattle development. That is the
basic arrangement...... We sold at 40 paise...... This has to be
broken into the parts. We get this for 40 paise. The processing cost
was more. The cost is not only of the milk powder but also of pro-
cessing. And we calculated from time to time, as pointed out by
Audit, at what price we could sell that double tonned milk in the mar-
ket, and sell it either at the rate price or make a profit. We have
not made profit and on that account we made a loss. But over and’
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above this loss, there is the question of the value of the milk powder
which is available for developmental activities.”

6.15. The Committee wanted to know the total amount that had
been contributed to the revolving fund. The witness stated: “The
Scheme has contributed only the loss part of it. We have kept sepa-
rate the price of the skimmed milk powder under the previous 233 and
also of the subsequent 348 agreement. We have also received cer-
tain other items. And the total amount of the generated fund by
Delhi Milk Scheme will be of the order of Rs. 57 lakhs and that re-
presents the money available for development work.”

6.16. The Committee asked for the total amount credited to the
consolidated fund of India as payment of the cost of skimmed milk
powder as on 31st March, 1970. The Committee also desired to know
whether the Delhi Milk Scheme had discharged the liability towards
payment of the cost of milk powder fully and if it was not done, the
amount yet to be paid by the Scheme. The witness stated: “Rs. 47.33
lakhs upto 31-3-70. We have separately shown it. The amount has
been put in the Consolidated Fund of India. And we have completed
the working out of a development scheme which will cost Rs. 47.10
lakhs as against this. And we have gone to the Expenditure Finance

Committee for clearance of that scheme. This available money is
going to be put in scheme.

B.17. The Department in a note submitted to the Committee fur-
ther stated:

“The total amount credited to the Consolidated Fund as pay-
ment of the cost of skimmed milk powder supplied to Delhi
Milk Scheme under Agreement Nos. 233 and 348 with World
Food Programme as on 31st March, 1970 was Rs. 47,33,095.77.
This excludes Rs. 11059.70 being the amount realised from
the sale of sweepings (14.747 M.T.) under Agreement No.
233 against a quantity of 15.848 Tonnes of skimmed milk
powder of the total value of Rs. 27,464.58 declared as trade

waste savings or received short, the credit for which has
to be given to WFP.

The milk powder was received as a gift from the World Food
Programme and no direct payment as such to WFP is involved.
However, the funds generated from the sale ot WFP portion of
tonned milk were to be deposited in a separate head of account and
utilized within the milkshed area of Delhi Milk Scheme for
intenzification of milk production, fodder production and cattle
feed and development of extension and information services,
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Pending finalisation of the detailed accounting procedure, the sale
proceeds from the WFP protion of tonned milk were merged with
the general receipts of the Delhi Milk Scheme and credited. to
Government Account. As the obligation of the scheme and that
of the Government of India under the Agreement with the World
Food Programme had not been discharged by the utilisation of the
generated funds on schemes as provided in the agreement, the
funds actually generated by the utilisation of skimmed milk
powder every year are being shown as a liability of the Scheme
in the Balance Sheet. Thus the un-discharged liability till March,
1970 was Rs. 47.33 lakhs approximately.

The Government have since sanctioned a Dairy Development
Project in the District of Rohtak estimated to cost Rs. 47.10 lakhs
which will utilize among others, the generated funds mentioned
above.”

6.18. The Committee pointed out that it was stated that the
amount has been credited to the Consolidated Fund of India. But
in the Balance Sheet of the Scheme (reproduced in Appendix III)
it was appearing on the liability side. The Committee wanted to
know the reason. The F.A.C.A.O. of the DMS stated: “The amount
that should have been credited by the sale of double-tonned milk
to the extent of the value of the powder is shown as liability in
the balance sheet. So, to the extent possible, the commercial
accounts exhibited the liability. To that extent, our overall loss
has been enhanced. This liability has to be discharged ultimately
for utilisation in the scheme.”

6.19. As regards the correctness of exhibiting the liability in
the balance sheet of the Delhi Milk Scheme after crediting the
sale proceeds to the Consolidated Fund of India, thc Secretary,
Department of Agriculture stated: ‘'‘It arises out of the fact that
under the agreement, the Government are obliged to make good
the sum. On the one hand, DMS incurred a loss because of selling
the double-tonned milk at lower than the commercial rate. That
is one part of the picture. The other part is that because of the
agreement with the World Food Programme, the Gnvernment are
obliged to give back the sum for developmental purposes whenever
that is needed by the DMS.”

6.20. The Committee wanted to know whether there was any
delay in approaching the WFP authorities for the approval to the
project for utilisation of the revolving fund. The Department in
a note submitted to the Committee stated:

“The proposal to utilise the sale proceeds generated from
the sale of WFP skimmed milk powder supnlied to Delhi
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Milk Scheme was sent to WFP on 19th August, 1968.
WFP Authorities took sometime to convey their approval
in principle to the utilisation of the sale proceeds funds.
Project Number 348 was first amended on 20-8-1967 to
permit merger of the funds generated under Project
. No. 233 with the funds generated under Project No. 348
and subsequently again amended on 18-4-1969 to permit
utilisation of the funds generated from the sale of WFP
toned milk within the milk shed areas of the assisted
Milk Schemes. The observance of the procedures and
formalities mentioned above accounted for the delay.

The Dairy Development Project at Rohtak estimated to cost
Rs. 47.10 lakhs was approved by the expenditure Finance
Committee in its meeting held on 21-8-1970 and the
Government sanction was issued on 30-9-1970. The
Chairman Delhi Milk Scheme has been entrusted with
the responsibility for the implementation of the Scheme,
in consultation with the Haryana Government.’

6.21. The Committee also wanted to know the details of such
agreements entered into with WFP with a commitment to create
revolving funds and to start cattle development schemes. Depart-
ment in a note submitted to the Committee gave the following
details:—

“‘Five agreements have so far been concluded bv Government
of India with WFP for utilisation of sale proceeds of the
commodities Sor undertaking programmes for develop-
ment of cattle as per particulars given below:—

(1) Project No. 54—Increase of milk production in Anand,
Gujarat (16668 MT Maize and sorghum valued at
US $13,37,300).

(2) Project No. 129—Improvement of feed for Dairy Cows.
Andhra Pradesh (1500 MT sorghum and 1150 MT maize:
valued at US $ 304,200).

(3) Project No. 233—Supply of Double Tonned Milk to Low
Income Groups in Delhi (850 MT valued at US
$ 3,98,300).

(4) Project No. 348—Improvement of milk supply through
balanced feeding of cattle and Milk Toning (54,880 MT
Maize, 27,620 MT sorghum and 10,500 MT SMP valued
at US § 11,308,000).
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(§) Project No. 618—Milk Marketing and Dairj Develop-
ment (1,26,000 MT SMP and 42,000 MT Butter oil valued
at US $55,960,000).

The projects at S. Nos. (1) to (3) namely Project Nos. 54, 129
and 233 have been completed.

As regards the project at S. No. (4), namely, Project No. 348,
the value of the funds generated till the end of June, 1970 for
undertaking cattle development schemes amount to Rs. 304.32 lakhs.
A number of cattle and dairy development projects of the value
of Rs. 208.78 lakhs have been sanctioned for implementation in
«<ight States and by Delhi Milk Scheme, as stated below:

State Sanction issued for
utilisation of generated
funds (Amount=

Rs. in lakhs)

(1) Andhra Pradesh . . . . . . . 10°63
(2) Gujarat 1576
(3) Madhya Pradesh . . . . 1-02
(4) Maharashtra . . . . 110°00
(5) Mysore . . . . . N . . . 7-30
(6) Punjab . . 0-40
(7) Tamil Nadu . . . . . . . 1'89
(8) West Bengal . . . . . . . 1468
(9) Delhi (D.M.S.) 4710

' ToTAL . . 20878

As regards the project at S. No. (5), it may be stated that the
Project No. 618 was signed on 4-3-1970. This is a fiive years
programme and has yet to be fully implemented. Under this
project, the Public Sector Milk Plants in the 4 Metropolitan cities,
including Bombay, Calcutta, Delhi and Madras will be receiving
1,26,000 tonnes of S.M.T. and 42,000 tonnes of butter oil during a
period of 5 years which when recombined and sold as liquid milk,
will generate funds to the extent of Rs. 95.40 crores. An amount
of Rs. 5.08 crores is proposed to be allocated to Delhi Milk Scheme
mostly for expansion of its milk processing facilities.

6.2%. The Committee find that the proposals of the Delhi Milk
Scheme to increase the price of double toned milk sold under the
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agreement entered into with the World Food Programme, from
40 paise per litre to 52 paise, made in July, 1965 and again to
460 paise in December, 1966 on the basis of actual cost of production,
were not finally approved by Government. Only in January, 1967,
the World Food Programme authorities were approached for the
_revision of the sale price. Ultimately in December, 1967, Government
.accepted g price of 50 paise per litre as recommended by the Govern-
ing Body, when the cost of production had gone up to 64 paise per
litre. It continued-upto 22nd February, 1969 when a revised price of
60 paise came into force. On account of the delay in giving effect
to a reasonable increase. From time to time, as proposed by the
Scheme; a total loss of Rs. 43.98 lakhs was incurred by the Scheme
upto 31st March, 1969 as the sale proceeds did not cover even the
cost of processing and distribution not to speak of covering the cost
of milk powder also. Since the Scheme had to bear a liability to pay
the cost of skimmed milk powder (Rs. 47.33 lakks upto 31st March,
1970) for the purpose of setting up a revolving fund as required under
the Agreement, the Committee cannot help feeling that the matter
should have been reviewed by Government on realistic basis
without undue delay. However, in the opinion of the Committee,
there would have been no need to raise the price of Double Toned
Milk which is meant for the weaker section of the society had the
organisation effected necessary economy in its working.

6.23. Although the first agreement (No. 233) was execufed in
November, 1964 witk an obligation to set up a revolving fund, it is
regretable that no such fund has been set up as yct, with the result
that the implementation of a desirable scheme of cattle development
could not be taken up. The Guestion of accounting procedure, which
is stated to have delayed the setting up of a fund, should be seftled
expeditiously in consultation with Aundit.

. 624. The Committee observe that a Dairy Development Project
' ' at Rohtak estimated to cost Rs. 47.10 lakhs has since been sanctioned
", and that the Chairman, Delhi Milk Scheme has been entrusted with
the ' responsibility for the implementation of fthe scheme in
consultation with the Haryana Government, The Committee would
like to know the details and the progress of implementation of the
Scheme. The Committee hope that similar schemes sanctioned
for various other milk schemes in the country will also be imple-
mented expeditiously.



CHAPTER VI

IDLE PLANT AND MACHINERY
Audit Paragraph

7.1. In paragraph 4(b) of Section XXIII of Audit Report
(Commercial), 1966 a mention was made of some of the items of
equipment which had not been put to use since the date of com-
missioning. Out of these, the two items (Automatic decrating and
recrating machines (cost Rs. 7.43 lakhs) and Milk Evaporating Plant

(cost Rs. 1.68 lakhs still (January, 1970) remain to be disposed of/put
to use.

7.2. A cheese plant valued at Rs. 3.80 lakhs, purchased on a high
priority basis, has also been lying idle since 1965. The Ministry
have stated (January, 1970) that the original scheme of installing
the cheese plant at Delhi was given up in 1964 and that it is proposed
to instal it at the Balancing Stating to be put up at Bikaner.

[Paragraph 80 (7) —Audit Report (Civil), 1970.};

Automatic decrating and recrating machine and milk
evaporating plant

7.3. The Committee wanted to know the latest position with-
regard to the utilisation of automatic decrating and recrating
machines costing Rs. 7.43 lakhs and milk evaporating plant costing
Rs. 1.68 lakhs. The Chairman, Delhi Milk Scheme stated: “Decrating
and recrating machines are used for the automatic handling of
bottles in crates. Empty bottles are taken out by one such
machines; the other is used for filling while the third is used for
stacking the bottle in the crates. Of the three sets of machines, we:
installed one set of decrating and recrating machines. At the
beginning we had five bottling lines. It has not been successful.
The crate stacking machine was installed on three lines. It was
decided that automation may not be inftroduced as it would not be- -
possible to bring in that kind of sophistication, particularly because .
of difficulties in getting the spare parts. Even ‘though the order
was placed, an attempt was made to cancel that order. But the
suppliers had already gone ahead with the start of the manufacture
of 'the machines and so they did not accept our cancellation of
order. Then the equipmnet was brought and the matter was:

4
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‘s . .ipy the management committee. They to 1
the Balancmg’mld Bist try ‘Ut ne set of equipment zrhic;kh:s :ehc:iig;l
alongwith liecfl h}:xd ;lgslh lv';é zr;ay ‘take a decision about the other
o i, J& Of the difficulties found was that a large number of
a sf::rta'rhee‘. Breaking in ’ﬂ‘li.'sv equipmeht We therefore referred that
; g€ L nufacturer who recommended that it would be necessary
;’le m:hde ?’%lastic crates. They sent a sample of the crate. It took
fgxnsteal‘lzateizseo identity the source of manufacture of ‘these crates.
Y, the source was ultimately found. Our intention is
cannot be .4 the crates are successful, we should try to use the
manufact wates  The crates had been received from that source on a
atie] basis without payment for the time being. The management
committee tock a decision to make use of this equipment and then
we may take a decision regarding the use of the rest of the equip-
ments. They have not been put to use so far. Efforts were made
to dispose them of. A reference was made to the manufacturers
who made reference to their worldwide distributing agencies. We
pursued the matter. We got the response from some firms.

Ultimately the deal did not go through.”

Biy 7.4. Asked as to how the Delhi Milk Scheme went in for such a
plapphisticated equipment initially, the Secretary, Department of
sriculture stated: “All that ¢an be said here is that this lihe of
ry development is a new one for us. We had to depend on the
. !“eigners in these things. It seems that the advice to use this
n 1”h‘:hine was given by the foreign experts. Obviously we did not
Seasole the expertise to dispute their recommendation that it would
prod "
we useful.

7.5. As regards milk evaporating plant, the Chairman, Delhi
Milk Scheme had the following to say: “Milk evaporating plant was
not put to use as we had experienced difficulties during its operation
the quantity of water which it was to use was very high and could
not be easily fed. It was advised that under the condition of lower
availability of water, it would be better to conserve and recirculate
that water. For that it was recommended that a spray pond might
be set up which could not be conveniently established at the present
location. In any case, this had to be utilised in coordination with
our other expansion programme. Under our expansion programme,
another plant was used. Both these plants are being located at the
same place. The spray pond is being set up for feeding both the
plants for conserving water.”

7.6. To an enquiry the witness informed the Committee that the
plant was obtained on expert advice of a foreigner.
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7.7. Referring to the necessity of examining the ut,
Indian conditions of equipments recommended by foreign,
the Secretary, Department of Agriculture said: “...... the
which you have indicated is very pertinent and we are really
wiser even in the field of dairy. I think we have made
and we have now a quite strong unit with the Natic
Development Board and the Indian Dairy Corporation.”
the mistake that occurred in the acquisition of automatSl'\t Report-
and recrating machine, the Additional Secretary told the Coi‘Qms of
“The position is that we can make a distinction. So far "&.Qm-.
decrating and recrating equipment is concerned, my feeling is t.a.
the mistake occurred in that experts over-looked that we do not
manufacture all the things required to run it. We are putting the
bottles in crates as we put things in a crate in Railway Station or
Airport and drive them to the place of storage. And in almost
every country in the world today, this is done in plastic crates. This
is a very unsophisticated equipment, if I may say so. Our difficulty
was two-fold. First is that the experts advised us on the basis of
their experience in other countries. We did not check up that we
do not manufacture sufficiently large number of crates to support
the functioning of the machine. This manufacture has just starteg:
and we are going to get the plastic crates. This particular machin:
is not sophisticated and Dr. Kurien advised and we do not use then
The other machine (milk evaporating plant) is sophisticated.”
ith:
*

%
. 7.8. Referring to the Cheese Plant valued at Rs. 3.80 lakhs, lying
idle since 1965, the Committee wanted to know the action taken by
the Management for its installation. The Chairman, Delhi Milk
Scheme stated: “The Cheese Plant was ordered in March, 1964 and
was received in July, 1965. At that time we had the Kurien
Committee going into the working of the DMS. And they examined
the desirability of installation of the Cheese plant at Delhi. They
had two considerations before them. One was that transport costs
should be saved. In case you are getting milk from the rural areas,
it would be better to locate it in the rural areas. Then there would
be saving on transportation by installing it as part of the Balancing
Station. The second consideration was that better cheese is made
from cow-milk. And since we established a Balancing Station at
Bikaner, it was recommended that it would be desirable to locate
it at Bikaner. So, it was decided not to go ahead with this
installaticn of the plant at the Central Dairy but to shift it to
Bikaner. We have .explained yesterday the progress in regard to

Cheese Plant
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the ‘Balancing Station at Bikaner. The cheese plant w111 be taken.,
aloqgwlth the rest of the balancing statlon » h

7.9. The Conmimittee pointed out that in Delhi there was dlready

a shortage of milk and that according to witness better cheese could
be made from cow milk. As such the Committee wanted to know
how the cheese plant was purchased on a high priority basis in 1965
for installation in Delhi. The witness deposed: “It is not that cheese
cannot be manufactured at all from buffalo milk. It is being
manufactured, for instance, by Amul from buffalo milk. It is being
attempted for the first time in this country. Otherwise, cheese is
normally being manufactured from cow milk in other countries.
So, the decision to instal the cheese plant at Delhi, before the
Balancing Station at Bikaner was planmed, was reasonable because
there is a demand here for all milk products. And there was a
programme to have all the milk products here. And as a part of
that programme, it was decided that cheese plant should also be
installed. In the context of the situation at the moment, this was a
reasonable decision. Then, later on when the Balancing Station at
Bikaner came up, it was considered more advisable to instal the
plant at Bikaner.

7.10. In reply to a question, the witness added: “I may explain
in this connection that the supply of milk varies from; season to
season. A variety of product facilities are there in the DMS. The
product facilities are being used only during the flush; *ason when
we sometimes have surplus. We are having it over ’a number of
years. For that reason, we decided on this. There is surplus milk
available during the winter.”

7.11. To another question, the witness replied: “The position is
that there was faulty planning to the extent that subsequently we
got better advice from the Kurien Committee to locate it at Bikaner.
This was the right decision to take. So far as the second part of
the question is concerned, it is quite true that we had anticipated
that we shall get more milk than we actually did. ‘Then, there is
the third point. It takes time to set up a plant. We are setting up
plants not only here but elsewhere also. You will have to have a
time-lag for the milk supply to develop so that not only the milk
supply processing unit but the product unit runs to capacity.”

7.12. According to the witness the plant would be installed within.
a period of about a year and half or two years.
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7.18 M‘:"ge mmé wanted to know the exact date on which
Yohs n to instal the pl’aﬁt at Bikaner. ths FACAQ,
Delh! Milk Scheme stated that it was on 6th Novémber, {664,
“......in November, 1964 the entire matter was brought to the
notice of the Managing Committee. Dr. Kurien has himself said
that fhe better course would be to cancel the order, if it can be.
However, if it cannot be done, the cheese plant should be installed
at Bikaner...... But the Managing Committee said that the equip-
ment order cannot be cancelled and they felt that the equipment.
may be allowed to arrive.”

7.14. The witness admitted that it was possible that the equip-
mént might become obsolete on account of delay in its installation.
To anofher question the witness stated that no attempt was made
to sell the equipment to private sector.

7.15. The Committee find that the attempts of the Delhi Milk
Sclieme to dispose of the automatic decrating and recrating
muchines ‘@#id not succeed and that efforts are being made to put
thiem 1o use after procuring plastic crates, The Committee would
ke to know the progress made in regard to ufilisation of the
machines,

7.16. It is unfortunate that the Scheme went in for such a
sophisticated equipment as milk evaporating plant on the advice
of ‘a Toreign expert without examining its immediate utility and
oonsequently the equipment had not been put to use since 1962-63.
The ‘Committee need hardly stress that recommendations of foreign
experts should kenceforth be carefully sifted by the National Dairy
Development Board/Indian Dairy Corporation to ensure their
suitability under the present Indian conditions.

717. A cheese plant procured on a high priority basis at a cost
of Rs. 380 ldkhs in the year 1965 is yet to be Installed. The
Coimmiittee are not tully convinced of the soundnéss of ‘the original
proposal to ‘instal the plant in Delhi. It is not clear as to why the
order for it could mot be cancelled when the Kurien Committee
récommiénded ‘the cancellation in 1964, The Committee note that
the Schéme expects to instal the plant at Bikaner 2s per the
alternntive suggestion of the Kurien Committee, in about two years’
time, Tt was admitted during evidence that the plant might become
obsolete on account of delay in its installation. The Committee
hope that such instances of bad planning will 'Hot recur.

In respect of all the three cases mentioned above, the Committee
would like the responsibility for the procurement of lie plant/machi-
nary to be fixed and the fact’intitnated them.



CHAPTER VIII

STORES
JAudit Paragraph

8.1 (a) The table below indicates the position of stores for the
last 3 years:—

1966-67  1967-68 1968-69

(Rupees in lakhs)

.Closing blance of stores and spares . . . 35-84 3021 2484
Consumption during the year . . . 7322 121-58 129-72
.Closing blance in terms of months’ consumption . 59 3:00 2-30

(b) The following deficiencies have been noticed in the
maintenance of stores accounts:

(i) 167 items value at Rs. 25,361 out of a total of 1,400 items
of motor transport stores were declared as dead in April,
1968, In July, 1968 a Committee was set up to
examine the desirability of utilising these items before
these were finally declared as dead and also to recommend
the mode of disposal. The Report of the Committee has,
however, not been made available to Audit. No action
has also been taken to review the remaining items of
the motor transport stores.

"The Management have stated (November 1969) that 60 items

have since been drawn by the Transport Section for
utilisation.

(ii) No regular and complete physical verification of stores
has been conducted since imception of the scheme. The
Management have stated (November, 1969) that “it is
proposed to further strengthen the stores verification
Unig of the Internal Audit Wing of the Delhi Milk Scheme
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in the near future to intensity the physical verification
of stores.” The Ministry have stated (January, 1970)
that the Scheme has been directed to complete the physi-
cal verification.of all the stores by 31st March, 1970.

(iii) The priced stores ledgers have not been reconciled with
the bin card balances. The Management have stated
(November, 1969) that such a reconciliation is being taken
up. The Ministry have stated (January 1970) that a
directive has been issued to the Scheme to complete the
reconciliation work by 31lst March, 1970.

(iv) Tyre Account—The discrepancies noticed during physical
verification of tyres made in October, 1963 have rot been
reconciled so far. Besides, no physical verification has
been conducted after October, 1963.

No report showing the defects noticed, the exact nature of
repairs required, mileage run, ete. in respect of each tyre
‘is prepared before handling over the tyre for retreading.
The Ministry have stated (January 1970) that the dis-
crepancies noticed in October, 1963 could not be recon-
ciled due to non-availability of records prior to 13th
August, 1960.

[Paragraph 80(8)—Audit Report (Civil), 1970.}

Motor Transport Stores

8.2. In a written reply submitted to the Committee, the Depart-~
ment of Agriculture indicated the latest position of review of motor
transport stores referred to in sub-para 8(b) (i) of the Audit para-
graph as follows: “As regards 60 items stated to have been drawn
for utilisation by the Transport Section of Delhi Milk Scheme, it is
clarified that the quantities in stock in respect of these items were
drawn as and when required from time to time.

Chairman, Delhi Milk Scheme decided in January, 1970 that the
second Transport Engineer, we had joined the DMS, should physi-
cally inspect the stores and give his recommendation. The Trans-
port Engineer indicated on 27-1-1970 that out of the 167 items, 5 items
had already been consumed ‘and 147 other items would prove useful
for repair of vehicles from time to time. The remaining 15 items,
according to him, could net be- used due to modification in the milk
vans and he suggested that the final decision regarding these 15 items
should be postponed for 3 more months pending further examination.
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-.  'The matter was further exam'ned by the second Transport ‘En-
gj,neer and- the Stores Officer (Physical) of D.M.S. and the present
position regarding these 167 items is as follows:

s items R . Fully consumed

100 items . . . . . . . Part quantities in respect of all
’ the items have been consumed.

60 items . . . . . . . Not yet consumed but these
cannot be declared as dead
stock, because it is expected
that these items will be drawn
and utilised by the Workshop
as and when required.

2 ltems . . . . . Not expected to be utilised at all
due to some modification in the
transport fleet used by the
scheme.

It will thus be observed that only 2 items (value Rs. 3,311.43) can
be treated as dead stock. The possibility of diverting these 2 items
to some other users who may be requiring the same has been taken
up by Delhi Milk Scheme with M/s Telco who were the ongmal
suppliers of the items.”

_ 88. As regards physical verification of stores, the Department
intimated: “The stores held by the DMS can be broadly categorised
as Dairy stores and motor transport stores. The last comprehensive
physical verification of these stores was conducted in the year 1963-64
and thereafter physical verification was conducted in April, 1965,
April, 1967 and August, 1968. Under instructions of Government to
complete the physical verification of all stores by 31-3-1970, more
systematic physical verification of stores was taken up by Delhi
Milk Scheme w.e.f. January, 1970, after strengthening of the Physical
Verification Unit of its Internal Audit Wing. This nhysical venﬁca-
tion of stores has not yet been fully completed”

8.4. The Committee enqun-ed whether the reconciliation ot priced
stores ledgers with the bin card balances had been competed. The

Department in a note stated

“Consequent on the directwe’issuéd by ‘Government to complete
‘the freconciliation work by 31-3-1970, a systematic physical verifica-
tion of stores was undértaken by D.M.S. from January, 1970 onwards
.and retonciliation between the ‘entries in 'the stock Ledger, Ground
balances and the bslance as per priced stéres ledgers was taken up.
ip all 762- items have .been -covered -by-physical verification —and
entries in the-Stock Ledgers have been recenciled in the case of 650
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ifems. IE the cage of remaining items, the differences are under re-
sonciliation. As 15,000 items are reguired to be reconciled it may
take some more time before the reconciliation work is completed.” -

8.5. The Committee drew attention of the Department of Agri-
culture to the reply to the unstarred question No. 9667 (11-5-1970)
wherein it was stated that physical verification of stock of Delhi Milk
Scheme conducted from January, 1970 onwards, had revealed that out
of 1733 items checked so far, discrepancies had been found in 161
items. The Committee wanted to know when was the last physical
certification conducted prior to January, 1970 and what were the
results. The Committee also enquired whether there was periodical
verification of stores. The Department in a note stated:

“The last physical verification prior to January, 1970 was con-
ducted during the period from 6-8-1968 to 24-12-1968. During the
period the physical verification covered 1887 items and discrepancies
were found in the case of 422 items.

The stores held by the Delhi Milk Scheme can be broadly cate-
gorised as Dairy and Motor Transport Stores. The physical verifica-
tion of these stores was conducted in the year 1963-64 and thereafter
in April, 1965, April, 1967 and August, 1968 though all the items were
not covered.

The physieal verification work has been taken up more systemati-
cally. from January, 1970 and with the strengthening of the physical
verifieation unit of Internal Audit Wing of Delhi Milk Schemse, it is
‘expected that the physical verification of stores will be completed
very soon.

Besides formal independent physical verification as mentioned
above verification of stores also took place in respect of both Dairy
Stores and Transport Stores whenever there was change of Store-
Keepers. 'Last such veriflcation at the time of handing over and
taking over took place on 2-12-1969 and 14-8-1969 in respect of Dairy
and Motor Transport Stores respectively.”

8.6. The Committee also pointed out that in the reply to the un-
starred question No. 9867 it was also stated. that further investiga-
tions revealed a possible misappropriations of 13,830 Kgs. of Skimmed
Milk powder of the value of about Rs. 22,828/~ and that the case was
referred to CBI: for investigation. The Committes wanted to know
whether any preliminary investigation was held and if so, its findings.
The Commitice also wanted to knew. the steps taken to tighten up
the stores control: The Depaxtment in a note stated:

“During the course of physical verification of stocks of 8MP. an
interpolation was noticed in issue voucher No. 5¢7/CT¢ dated 23:50-
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1969, The original copy indicated a quantity of 950.8 Kgs. as against
50.8 Kgs. shown in the carbon copy. As follow up to the 1rregular1ty
noticed above, a preliminary investigation was held into SMP. Ac-
counts for the period June, 1989 to October, 1969. The investigation
revealed a possible misappropriation of 13,830 Kgs. of SMP of the
value of Rs. 22,820/-.

The store keeper and the store clerk concerned with these
irregularities have been suspended and the matter together with
the report of Internal Audit and connected supporting documents
has been entrusted to the C.B.I. for further investigation.

The following action has been taken to tighten up the stores
«control:

(i) One more physical verification team consisting of one
Jr. S. Keeper and one LDC has been sanctioned. Action

to fill the post of Jr. S. Keeper is being taken and the
LDC has been positioned.

(il) Proposal for tightening the security arrangement put by
Internal Audit Section is being considered by the Security
Officer of Delhi Milk Scheme for implementation.

(iii) Increase in the number of security supervisors to man
the exists, round the clock, has been sanctioned.

«{iv) Besides strengthening the physical verification unit by
adding one more team, it is also proposed to intensify
periodical surprise verification of various stock in such
a way that all major costly and fast moving items of
stores are covered at least once a year by such surprise
physical verification.

{v) The possibility of introducing ABC method of inventory

is also being explored by the Internal Audit Wing of the
Scheme.”’

8.7. The Committee wanted to know whether the discrepancies
brought out in the physical verification of stores had been recon-
ciled. The Department in a note stated: ‘‘Necessary reconciliation
has not yet been completed by the concerned officials of Delhi Milk
Scheme. The Chairman, Delhi Milk Scheme has been instructed
10 ensure this recondiliation is completed by the m;ddflg of chgm—
ber, 1970.
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8.8. The Committee referred to the decision of Government' ter
get a 'speciai physical verification of stores done under the super-
vision. of an officer deputed by the Comptroller & Auditor General
of India and wanted to know if it had been taken up. The Depart-~
ment of Agriculture intimated that the special physical verification
under the supervision of an officer deputed by the Comptroller and
Auditor General of India had commenced in October, 1970.

Tyre Account

8.9. The Committee pointed out that according to audit para, the
discrepancies noticed during physical verification of tyres made in
October, 1963 had not been reconciled so far due to non-availability
of records prior to 13-8-1960. The Committee wanted to know the
action taken in the matter. The Department in a note stated: ‘‘The
discrepancy noticed during physical verification of tyres in October,
1963, could not be further reconciled due to non-availability of
records prior to 13-8-1960. The matter being now 10 vears old it
has not been possible for DMS to probe into the matier further.
The balance in hand of new tyres as on 13-8-1960 was taken as 13
and the excess of 17 tyres found on that date could be attributed
to the purchase during the period prior to 13-8-1960 which had not
been brought into account. Physical verification of tyres in the
store conducted on 9-6-1970 did not reveal any discrepancy.”’

8.10. The Committee wanted to know the reasons for not con-
ducting physical verification of tyres after October, 1963. The
Department, in a note, stated: ‘‘After October, 1963, physical veri-
fication of tyres in the stores of D.M.S. was conducted in 1964, 1965,
1967 and 1970. No discrepancy was found as a result of these
physical verification.”

8.11. The Committee drew attention to the fact that no report
showing the defects noticed, the exact nature of repairs required,
mileage run, etc. in respect of each tyre was prepared before hand-
ing over the tyres for retreading. The Department in a note stated:
“The exact nature of job in respect of each tyre is being noted on
the return vouchers handed over to stores as and <hen required.
It has been found difficult to keep a record of exact mileage per-
formed by the tyres as speedometers are difficult to maintain. Dis-
tances covered are, however, estimated on the basis of the routes
on which the vans and the road milk tankers of the Scheme are
required to travel. The average mileage of the tyres which are
being retreaded /repaired from outside parties is worked out on this
basis and whenever tyres fail prematurely claims are made on the
parties concerned.”’ R
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8.12. The Commitiee need hardly emphasise the importance of
regular and complete verification of stores and prompt investiga-
tion/reconciliation of discrepancies. The Committee Lope that this:
would be ensured in future. The Committee would like to know the

outcome of the special stores verification undertaken in October,.
1970. o

8.13. The Committee were informed that the reconciliation of
priced ledgers with the bin card balances was in progress. The
Committee would like this work to be completed early and the fact
of completion intimated to them.

8.14. The Committee find that some measures have been taken
to tighten up stores control. The Committee would particularly
commend the proposal to'intensify the periodical surprise verifica-
tion of stores, The decision taken regarding the introduction of
ABC method of inventory may be intimated to the Committee.



GHAPZER IX
INTERNAL AUDIT
Audit Paragraph

9.1. The Internal Audit Section is not adequately manned and
because of this, Inspection Reports/half margins issued on behalf
.of the Director of Commercial Audit have also not bheen attended
to promptly.

92. The Ministry have stated (January 1970) that the Chairman
has been directed to look into the matter personally and strengthen
the internal audit system and dispose of audit objections.

[Paragraph 80(9)—Audit Report (Civil), 1970.]

9.3. The Committee understood from Audit that more than 200
~Audit objections brought out in the various Inspection Reports and
Half Margins were pending settlement as on 31st December, 1969
for want of clarifications/replies and some of these audit objections
had been outstanding since 1959-60, The Committee wanted to
‘know the steps taken by the management to settle/clear the out-
standing objections. The Department in a note submitted to the
Lommittee stated:

‘“At the time the Internal Audit came into existence as a
separate unit in 3/68 about 260 part. II objections were
pending. During the visit of the local Audit Party in the
middle of 1968. Internal Audit furnished replies to most
of the objections and as a result thereof a substantial
number of paras (about 100) were dropped. In addition,
replies to various draft paras issued by Audit have also
been furnished.

The concerned branches of the Delhi Milk Scheme are being
regularly urged to furnish replies in order to finalise the
outstanding audit objections. An Internal Audit Section
has been set up which ensures that replies are furnished
by the various Branches to the Audit objections and helps
them in furnishing satisfactory replies and also coordinat-
ing such replies. As the progress in the clearance of
audit objections has not been satisfactory, a separate unit
has been constituted to deal exclusively with the audit
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objections, half margins etc.,, which will expedite the
clearance of outstanding objections. This unit will be
strengthened gradually as per requirements.”

9.4, The Committee desired to know the steps taken by the Scheme
to strengthen the Internal Audit System to make it more effective
to cover all aspects/transactions of the scheme,

The Department of Agriculture in a note stated:

“As a first step, vacant posts have been filled up in the
Internal Audit Wing. A separate Unit has also been
constituted in the Internal Audit Wing to deal exclusively
with the Audit objections etc. and this Unit will be
strengthened gradually as per requirements. When this
proposal is fully implemented, it is expected to cover all
aspects/transactions of the Scheme.”

9.5. The Committee hope that Delhi Milk Scheme would take
appropriate steps to settle the Audit objections promptly.



CHAPTER X
COSTING

-Audit Paragraph

10.1. The Costing Cell of the Scheme is responsible for main-
tenance of priced stores ledgers and job cards relating to workshop,
preparation of proforma accounts and undertaking of cost studies.

10.2. The Scheme works out the cost of milk and milk products
-after the finalisation of the pro forma accounts. Periodical cost
statements indicating the prime cost and overhead charges are,
however, not prepared with a view to gauge the trend of various
-elements of cost for exercising appropriate control, where necessary.

10.3. The Management have stated (November, 1969) that
“‘streamlining of the existing cost system for making available

relevant data when required from various sections is under con-
sideration.”

[Paragraph 80(10)—Audit Report (Civil), 1970.]

10.4. According to Audit Para, periodical cost statements indicat-
ing the prime cost and overhead charges were not vrepared by the
Costing Cell with a view to gauge the trend of various elements of
cost for exercising appropriate control wherever necessary. The
Committee wanted to know the steps taken by the Scheme to
streamlining the existing costing system.

The Department of Agriculture in a note stated:

‘‘Besides preparation of cost sheets for milk and milk pro-
ducts after the finalisation of the proforma accounts, the
cost section of Delhi Milk Scheme undertakes cost studies
during the course of the year, particularly when the
question of revision of selling prices of milk which con-
stitutes more than 75 per cent of the total cost of pro-
duction of various types of milk and milk products is
taken up. These studies enable the Scheme to gauge the
trend of various elements of cost for the purpose of
exercising appropriate control where necessary.

The periodical cost statements indicating prime cost and over-
head charges etc. are not prepared at present. The pre-
paration of such cost statements would necessitate a more
elaborate costing system whereby day to day or periodical
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costs from various cost centres are compiled for com-
parison with the standard cost. The present system of
accounting in the scheme as a Government Undertaking
is not based on commercial double entry system, with
the result that it is difficult to allocate cost concurrently
from time to time. Moreover the procedure of payment
for stores etc. through the Pay & Accounts Officer which
ultimately gets adjusted through the books of Accountant
General, Commerce, Work & Misc. involves delay in the
receipt of information by at least 2 to 3 months. The
question of streamlining of the existing cost system
including inter alia, changing over to commercial methods
of accounting and book keeping is under consideration
of Delhi Milk Scheme.

It may, however, be added that the cost section is at present
closely associated in Management’s decisions relating to
the economics of various proposals involved in the pro-
curement, processing and distribution of milk.”

10.5. The Committee find that the periodical cost statements
indicating prime cost and overhead charges etc. are not prepared
at present and that the question of streamlining fhe existing cost
system is under consideration. The Committee desire that the cost
system should be streamlined early so that a better control of the
various elements of cost may be exercised by the Management with
a view to effecting economy in the working of the Scheme.



CHAPTER XI

ACCOUNTING DEFICIENCIES
Audit Paragraph

11.1. The following deficiencies have been noticed in the main-
tenance of accounts/records:—

(@) The figures of sales, shown in the pro forma accounts,

are worked out by analysing the remittances and are
not based on the daily sales statements.

(b) No physical verification of fixed assets has been conducted
since inception. The Ministry have stated (January,
1970) that ‘‘the Chairman... has been instructed to com-
plete the physical verification.... by 31st of March, 1970.""

[Paragraph 80(11)—Audit Report (Civil), 1970.]

11.2. According to the Audit Para, the figures of sales shown in
the proforma accounts, were worked out by analysing the remit-
tance and were not based on the daily sales statements. As the
amount shown in the cash book on account of sales of milk and
milky products represented only the cash collections irrespective
of the period to which it pertained and also did not include the
amount short deposited by Cash Clerks/Depot Managers, the Com-
mittee wanted to know how the management statisfied itself in
the absence of proper reconciliation of the aforesaid figures with
the figures of sales as appearing in the daily sales statements, that
the figures of sales shown in the proforma accounts represented the
actual sales during the particular year.

11.3. The Department of Agriculture in a note submitted to the
Committee stated: ‘‘The figures of sales shown in the Proforma
Accounts of the Delhi Milk Scheme are being worked out from the
entries of the receipt side of the general cash book of the scheme
since inception of the Scheme. However, the need for deriving those:
figures from daily sales statements as pointed out by audit is
accepted. Necessary procedure in this regard will be established
as soon as possible after examining the practical difficulties, if any,
in this regard.”
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11.4. The Committee further pointed out that as per Audit Para
no physical verification of fixed assets had been conducted since’
inception and that the Chairman, DMS had been instructed by the
Ministry to complete the verification by 31st March, 1970. The
Committee enquired whether the physical verification of the fixed
assets had since been completed. The Department in a note stated:
‘‘The Scheme has fixed assets at the Central Dairy in Delhi and
in 21 chilling centres situated around Delhi. Physical verification
of fixed assets could be taken up by DMS after 1-4-1970 and has
since been completed at 15 milk collection and chilling centres.
The remaining 6 chilling centres are not in operation and equip-
ment have been installed only in 5 out of these 6 centres. Physical
verification of fixed assets at these chilling centres as also at the
Central Dairy is being taken up.”

11.5. The Committee are unable to appreciate the continuance of
the existing practice of working out the figures of sale by analysing
the remittances without reconciling them with the figures of sales
as appearing in the daily sales statements. The Committee would,
therefore, like the Scheme to evolve a suitable procedure to ensure
the correctness of the figures of sales shown in the proforma
accounts without delay.

11.6. The Committee would like physical verification of fixed
assets in the remaining chilling centres as also at the Central Dairy
to be completed expenditiously.

New DELHI ; ERA SEZHIYAN,
July 8, 1971. o, Chairman,

Asadha 17, 1893 (Saka) Public Accounts Committee.




APPENDIX I
(Para 3.29 of the Report)

Statement showing the progress achieved in the four = — "~
development projects in the Milk shed of Delhi Milk Stliewne us Te-
ferred to in the reply to point 9 of the Public Accoungs& . —i-e

Activity
1967-68  1968-69 196970 ‘Total
1. Semen Bank . . . GURGAON . 4 T
2. Regional A.I. Centres . . . . 3 ¥ 3
3. Stockmin Centres . . . .. 41 6 57
4. Total breedable population in lakhs I'20 .. - 1°20
5. No. of insemination done in lakhs . .. 0-12 L 3 1 023
6. No. of castrations done in lakhs . .. o-048 o-0F 0-118
7. No. of inoculations in lakhs . 0-74 0-86 [x-G> 220
8. No. of fodder development plots . .. 10 7 27
9. Quantity of Seeds distributed in quintals .. 117 59-8¢ x6-0x
10. No. of Coop. set up . . . e 24 3 27
1. Amount of loan in lakhs . . .. 1-10 3-38 448
KARNAL
1. Semen Bank . . . .. .. | - 4
-2. Regional A.I. Centres . . . 2 2 .. 4
3. Stockann Centres . . . 24 16 x7 57
4. Total reedable population in lakhs . 1:07 .. .o 1-07
S. No. of insemination done in lakhs . :o0-02 004 o-oBg 0-'143
6. No. of castrations done in lakhs . 0:02 Negligible o0-04 6-06
7. No. of inoculations in lakhs . 048 0'93 1-49 2'90
8. No. of fodder development plots . .. l31 B 213
9. Quanty of Seeds distributedin quintals ,. - 5-0§ 1w . 615
10.No. of Coop. setup . . . . 37 7w
1. Amount of loan in lakhs .. 668 .‘;jg'-_jx“” 2199

a3
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1967-68  1968-69  1969-70  197C-7Y

BIKANER
1. Semen Bank . . 1 .. . I
2. Regional A.I. Centres . . . . 2 . 2z
3. Stockmen Centres . . 16 24 10 5o
4. Total breedable population in lakhs . .. .. 12
5. No. of insemination done in lakhs . .. o-o14 0-04 0-054
6. No. of castrations done in lakhs . 0-00098 0-017 0°014 0032
7. No. of inoculations in lakhs . 005 0-23 0-235 0-235
8. No. of fodder development plots . 4 . 13 17
9. Quantity of seeds distributed in quintals .. 88 4.co 12.8
10. No. of Coop. set up . . . 38 14 19 71
11. Amount of loan in lakhs . 070 125 1:00 295
MEERUT

1. Semen Bank . . . . . 1 . 1 2z
2. Regional A.I. Centres . . . 19 15 15 49£
3. Stockmen Centres . . . 11 i1 15 37
4. Total breedable population in Jakhs . 35 3-5
&+ No. of insemination done in lakhs . 094 1°02 1-09 3-05
6. No. of castratxons done in lakhs 0:19 0-22 027 068
7. No. of moculauons in lakhs . 3-210 496 §5:29 1346
8. No. of fodder development plots . 200 800 2400 3400
9. Quantity of seeds distributed in quintals 348:40 2259°40 109965 3707-45
10. No. of Coop. Set up . Under Coop. Department there are re-

E%?enc:: fto be B Coop. Unions in t}he
11. Amount of Joan in lakhs . 2:00 300 2-00 7oo

*These ﬂgures pestain to A.I. sub-centres,
MoTe.—(1) Gurgson Project was started only in the later part of 1967-68.

@) Bw Project suffered a set back due to famine conditions of tﬁe executzvr



APPENDIX I
(Para 4.24 of the Report)

Statement showing the Losses in Transit of Cow-Milk from Bikaner
to Central Dairy, New Delhi

1966-67
Month Quantity Quantity Quantity Value of
despatched  received im lost in quantity lost
from Bikaner Central Dairy transit in transit
(litres) (litres) (litres) (Rupees)
169) () 3) €] C))
.April ’66 1,86,721-02 1,86,429°29 29173 129°21
-May » 1,39,634°25  1,39,438'29 19596 86-79
June » 1,34,783:74  1,34,467°31 316:43 14015
July » 2,35,993°32 2,35,070°47 922°85 408-73
August s 2,41,236°65 2,40,567-99 66866 296°15
September " 1,87,641-70 1,87,259-30 382-40 16936
QOctober s 69,971°99 69,696-39 278-50 123°39
November 2 9,746 68 9,675-18 71°50 31-67
December s 32,111°63 31,949°63 16800 86-52
Jaguary s 40,602 50 40,274 10 328-40 186-04
February . . 61,493°72 41,285-94 20778 117°71
March » 55,826 .81 56,456-81 370.10 20966

:'.li95



IS 7™ =Xl the Losses in Transit of Cow-Milk from Bikaner
to Central Dairy, New Delhi

1967-68
Month Quantity ngntity. Quantity ~ Value of
oy ener ety " Gty S
(litres) (litres) (Rupees)

(x 2) 3) (4) )
Apil o . *67 1,22,000°52 1,21,426'66 57386 325:09
May: » 2,06,287°03  2,05,642°10 644°93 36535
Jure . 2,80,391:66  2,78,216°74 2174°92 1232709
July » 4,12,534°10 [ 4,05,864°93 766917 434458
August - 4,36,509°65  4,21,534°29 1497539 ¥4¥3'56
September P 4,12,1£0°66 397,954 18 1622648 919230
October » 2,59,732°99  2,53,512°44 6220-55 3523-94
Nobember » 1,67,239°65  1,64,708'77 253069 143364
December » 1,43,775'ST  1,42,376°90 1398-34 -792°83
Janumry: » 1,69,550°33  1,68,392'00 1158:33 755° S0
February » 2,36,211°49 2,35,514-06 697:43 466-33
March: - 3,77:416°33  3,71,785°48 5630-85 376985




Statement showing the Losses in Transit of Cow-Milk from Bikaner
to Central Dairy, New Delhi

1968-69
Month Quantity Quantity Quantity Value of
despatched received lostin transit quantity
from Bikaner in Central lostin tramsit
(litre) Dairy (litres)
(litre) (Rupees)
(1) (2) (3) (4) (s)
April . 68 4,81,648-65  4,66,81780 15330°85 1026400
May » 4,64,533 00 4;52,718°40 1181460 790987
June » 4,69,912°25  4,50,313°40 1959885 13121°43
July » 4,78,530°10  4,69,072°60 945750 6331-80
1
August » 4,32,369°20 4,23,452°96 8916:24 5969-42
September » 3,05,559°70  2,98,748°51 6816-24 456367
October » 1,28,784:96  1,28,193-26 591-70% 396-14
November » 46,621 11 46,601 71 1940 12:99
December » 30,176-70 30,176 70
January » 28,922-°49 28,165°89 756-60 506-45
Februery » 25,828:26 26,828:26 .. ..
March 2 34,132°36 34,132°86 . .

NoOTE.— The weigh-bridge went out of order during the middle of October, 1968
The quantity lost in transit from October, 1968 to March, 1969, if any, could not be assessed
separately, but was refiected in the processing losses incurred in the Central Dairy.
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Statement san the Losses in Transit of Cow-Milk from
Bikaner to Centrgl. Dairy, New Delhi

1969-70
Month Quantity Quantity Quantity Value of the
despatched received in lost in transit quantity lost
from Bikapner Central Dairy (litres) in transit
(litres) (litres)
(Rupees)
® ) 3) (4) (s
April ’69 SI,119:00 41,119°00 Nil
May 2 63,050°00 63,050°C0O Nil
June » 53,846-64 53,721°21 12543 9689
July » 36,428-35 36,428-35 Nil
August » 58,563-75 58,563°75 Nil
September » £1,035°58 £0,948 28 87.30 67 44
October » 32,705 49 32,705 49 Nil
November ” 24,136°51 24,136°81 Nil
December » 20,079 60 20,079 - 60 Nil
Jenuary '70 F24,560-40 24,560°40 Nil
February » 30,496 80 29,682-00 81480 629-43
March » 53,7913 52,976-5% 81480 629-43

NoTR~—The weigh-bridge went out of order during the middle of Otober, 1968. The
quantity lostin transit from April, 1969 to March, 1970, if eny, could not be assessed
separately, but was reflected in the processing losses incurred at the Central Dairy.



APPENDXI il
(Para 6.18 of the Report)
DELHI MILK SCHEME
BaLaNce SHEET As ON 31st MarcH, 1969

Capital and Liabilities 1967-68 1968-69 Property and Assets 1967-68 1968-,69
. Rs. Rs. Rs. Rs. Rs, Rs.
Government Capital . ] :
Opening Balance . . . . 2,10,14,472 2,08,84,847 Fixed Assets (Net) . 1,80,80,790  2,1L:78.450
Agd : Net Adjustmaents during o
~ theyear . = . . . 1,45,40,926 68,30,150
O———— —_—
3,55,55,398 2,77,54,997
Less : Loss during the year . . 1,46,70,551 76,41,887
2,08,84,847 2,00,73,110 Stares, Spare Parts, POL, S
Stationery, etc. . . 30,20,761 2595911
Add : Prior Period adjustments. . .. 2,08,34,897 10,72,602 2, 11,45,712 i
Deposits and Advances. . . 5,64,71 8,76,323 Stock in Trade—Milk and .
. P — —_— Milk Products. < 21,79,250  B1,73,140
Outstanding Liabilities . * .. 72,500,052 67,51,596 Store Purchase, . . Nil 700,169
On-discharged iiabﬂiﬁc—ﬂﬁ&it Fee 4,24,580 5,10,545 Sundry Debtors . . 8,20,478 9,48,666
Provision for :
(a) Depreciation on Buildings . 21,02,888 23,77,702 Loans & Advances . 52,52,688 39,79,270
) (b) Hire of Tankcrs on Loan . 1,32,381 1,32,381 Cash Ralance . . 25,23,900 22,729,64
Ligbility for W. F. P. Projects :
. . . 14,68,648 14,68,648

{(a) Project—zg 3
(5) Project—343

ToTtaL .

15,01,363
3,27,77:867 3,47,64,270 ToraL . « 3,27,77,867  3.47,64,270
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APPENDIX IV
Summary of Main Conclusions/Recommendations

Pars Ministry [Deptt. Conclusions Recomme ndations
No. concerned

2 3 4

1.3 Deptt. of Agriculture The Committee note that the Delhi Milk -Supply Corporation
Delhi Milk Scheme Bill, which was introduced on the 4th September, 1970, lapsed conse-

quent on the dissolution of Fourth Lok Sabha. The Committee

hope that Government would bring forward a fresh bill early. The

Committee would suggest that a provision should be made therein.

for audit of the Corporation’s accounts by the Comptroller and
Auditor General.

The Committee in their Twenty-Seventh Report (Fourth Lok
2.24 Do.  Sabha) took note of the fact that the Delhi Milk Scheme was incur-
ring losses since its inception upto 31st March, 1967. The Committee

are disturbed to find that the working results for the subsequent

years 1967-68 and 1968-69 have also disclosed losses. The biggest

ever loss of Rs. 146.71 lakhs was incurred during 1967-68. The
cumulative loss upto 31st March, 1969 amounted to Rs. 417.68 lakhs.

The Committee see no justification for losses in a Project of this

kind which elsewhere has been found to be profitable, for example

Karia District Cooperative Milk Scheme. The Government should

keep a close watch on the Scheme taking expart advice as and when
necessary as it is of prestigious importance being located in the¢
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Capital of the Country. The Committee trust that Government
would make fullest use of the expertise on the subject available ity

the country. During evidence the Committee were informed that the

Scheme expected to show profit during 1969-70 partly due to rdtion-
alisation of procedures and control over incidental costs and partly
1969. due to increase in sale price given effect to from 22nd Febru-
ary. The Committee subsequently understood from Audit that the
proforma accounts for the year 1969-70, as made available to them,
showed a net profit of Rs. 73.34 lakhs. In this connection, the Com-
mittee would like to be apprised of the extent of profit arising from
the operational officiency and that accruing from increase in the
sale price effective from the 22nd February, 1969, or lower cost of
procurement of milk separately. The Committee hope that with
the increase in turnover and better control over expenditure losses
would be wiped off and the Scheme would be able to function on a
‘no profit no loss’ basis.

The Committee note that the Block Assets of the Scheme did not
include buildings and airconditioning plant valued at Rs. 100.97 lakhs
as on 31st March, 1969 and that consequently the cumulative loss

remained understated to the extent of Rs. 31.85 lakhs. The Com-
mittee trust that the position would be rectified in the accounts for
the year 1969-70.

The Scheme has sustained loss even on milk products during the
vear 1968-69 for the first time in three years ended 31st March,
1969. The Committee would like to know the specific reasons for

the loss sustained in the sale of milk products during the year 1968-
69 alone. ! L
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6 52.28 Do.

The Committee find that the profitability or otherwise of each
of the by-products could not be worked out by the Scheme in the
absence of product-wise details of cost of produetion. The Scheme
should maintain accounts in a form which will enable working eut
of individual product-wise loss/profit so that production capacjties
of products that yield a margin of profit may be fully utlhspd in
the financial interest of the Scheme.

It is disconcerting to observe a rising trend in procurement,
transportation, processing, distribution and overhead expenses. The
cost of procurement of milk and transportation upto the Centsal
Dairy which ranged from 7.38 paise to 7.87 paise per litre during
the four years 1964-65 to 1987-68 suddenly jumped to 9.05 paige in
1968-69 as against a norm of 5.75 paise fixed by the Kurien
Committee. Further the cost of processing, distribution and other
overheads went up from 14.63 paise in 1964-65 to 18.33 paise in 1968-
69 as compared to the norm of 13.05 paise. The Committee need
hardly emphasise the necessity for an item-wise control of cost
with the help of periodical cost analysis. The Committee haye
dealt with the deficiencies in this regard elsewhere in this Report.

It was urged before the Committee during evidence that the
norms laid down in 1964 could not be compared with the expenses
in later years. Further, according to Government, the correct meéthed
of assessment of unit cost of processing, distribution -sAd other
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overheads would be on the basis of total quantity of all types of
milk—standard, toned and double toned—manufactured and. sold

by the Scheme where as Kurien Committee had taken the quantlty'

of fresh milk received as the basis. The Committee would suggest
that revised norms, if necessary may be worked out on a comparable

basis for various stages of operation by an independent expeért fn

association with a person well versed in cost accounts.

The Committee wish to point out that adequate procurement of

milk is the very basis of satisfactory working of the Schems. The.
Delhi Milk Scheme has since purchased a spray drying equipment
to take additional supplies of milk during winter months and convert.

into skimmed milk powder for utilisation during summer months
and the equipment was expected to be commissioned by March,
1971. Latest position has not however been intimated by Government.
The Committee expect that the Scheme would take appropriate
measures to step up procurement of milk in order to ensure optimum
utilisation of the plants throughout the year and to reduce the unit
cost of milk and milk products.

The Committee are not satisfied with the present arrangement
for the procurement of milk under which bulk of the purchsase is
made on commission basis through middlemen. In the opinfon of
the Committee, the milk producers should get the benefit in full
instead of allowing the middlemen to derive profit. To achieve thi§
end in close cooperation with the State Governments concerned the

DU Earate aas 4
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Scheme should encourage establishment of genuine milk producers’
‘cooperatives in the milk-shed areas from where milk is at present
procured. The organisation of cooperatives which is one ot the
aims of the Intensive Cattle Development projects should, receive
the priority that it deserves. ’ )

In spite of considerable expenditure on the Intensive Cattle
Development Projects sanctioned for the milk shed of Delhi Milk
Scheme in districts of Meerut in Uttar Pradesh, Gurgaon and Karnal
in Haryana and Bikaner in Rajasthan, the Committee do not find
any appreciable improvement in procurement. As against a quan-
tity of 3,35,745 quintals of milk purchased in these areas in 1966-67
the quantity procured in 1968-70 was only 3,39,503 quintals. Adnﬁt:
tedly the projects are not intensive enough and “there is a tremen-
dous ground yet to be covered.” According to the Secretary
Department of Agriculture, enough was not being done for th:;
breeding programme and for the fodder and feed. The Committee
hope that Government will attend systamatically to these shortcom-
ings in the interest of improving milk production.

The Committee could not get any idea about the increase in the
yield of milk consequent on the implementation of the cattle
development projects. The witness informed the Committee that
Government “do not have a proper scientific assessment machinery
under the statistical organisation to answer the question lb@t
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improvement in milk production” The Committee &re unhappy

about the inadequacy of the existing Government machinery in this
regard. As these projects are centrally sponsored, the Commitiee.
feel that it is the responsibility of the Centre to ensure that these:

yield satisfactory results. In his connection the Committee would

suggest that a periodical survey should be undertaken in the four:

ICDP areas so as to determine the extent of increase in milk

production and decide the further measures, in the light thereof to-

achieve higher production.

The Committee were informed that as there was direct depart-"

mental procurement at Bikaner, testing of individual supplies of

milk, being prohibitively expensive, was not done and that some.

improvements have been made since January, 1969, The Committee
do not approve of the existing arrangement as they consider that
the testing of individual supply is a must to guard against procure-
ment of sub-standard or adulterated milk. The steps taken in this
regard may be reported to them.

The Committee note that the norm for loss of fat from the stage
of procurement upto the receipt in Central Dairy has been refixed
as 1 per cent with effect from 1st July, 1970 and that loss during
processing has been fixed as 1 per cent during summer months and
2.5 per cent during winter months subject to an overall loss of
2 per cent in the year w.e.f. 1st June, 1970. The Committee would
like to stress that the losses should be reduced to the minimum and
that the norms fixed should be periodically reviewed with a view

0t
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I3 4.30  Deptt. of Agriculture to refixing them at the lowest possible level. In this eonnéction

it is worthwhile undertaking a comparative study of norms flxed

Delhi Milk Scheme by various milk schemes in the country after obtaining the particu-

contd. lars from the schemes from which they are yet to be re‘ceiVé&_ by
the Delhi Milk Scheme.

14 4.31 Do. The Committee are not convinced of the reasons adduced fot
not fixing the norms for the transit loss in terms of quantity. The
loss of milk in transit from Bikaner has been increasing from
0.3 per cent of the total quantity despatched in 1986-67 to 2.7 per cent
in 1968-69 (upto September, 1968). This suggests the need for fixing
the norm in terms of quantity also as a check against ah¥ possible
pilferage, adulteration of fat and loss of SNF content of milk. The
Committee observe that the Milk Scheme in Madras has fixed
norms in terms of quantity of milk.

I 4.32 Do. The Scheme has sustained an extra-ordinary loss of milk in
transit from Bikaner during 1968-69. The loss subsequent to
September, 1968 is not susceptible of assessment as the weighbridge
is stated to have gone out of order in Octcber, 1968. While the
peculiar conditions under which milk is proecured and transperted
from Bikaher may warrant a slightly increased loss over the narm
of 1 per cent fixed by the Scheme—which, however, is not borne out
by the low percentage of loss during 1966-67—such high percentage
of Joss in 1968-69 cannot be regarded as inescapable transit loss, ‘Fhe
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Committee were informed during evidence that some theft could not
be ruled out although there was no specific case brought to the
notice of the Scheme. The Committee would like an investigation
to be undertaken into the circumstances that led to such extraordi-
nary losses during 1968-69 and appropriate action taken against
the officials concerned. The Committee hope that the weighbridge
would be repaired and brought into use forthwith and that care
would be taken to ensure that it does not go out of order.

The Ministry intimated the Committee that the transit losses
from Bikaner would be reduced after the introduction of rail milk
tankers for which orders had already been placed. The Committeé
find that quantity of milk despatched per day from Bikaner was
on an average 3,769 litres, 8,832 litres, 8,022 litres and 1,369 litres
in the years 1966-67, 1967-68, 1968-60 and 1969-70 respectively.
Against this background and taking into consideration the proposal
to have a cheese plant installed at Bikaner, the Committee would
like Government to make sure of the economics of procuring tankers

of 21,000 litres capacity for transport of milk from Bikaner.

In keeping with the objective of the Scheme of supplying good
wholesome milk at a reasonable price to the consumer, the Scheme
should be able, ere long, to meet the demands of the consumers in

Delhi in a better way. The Committee find that as against the

total estimated requirement of milk for Delhi city of 7,00,000 litres
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i : ' ble to supply to the.

1 5.6 Deptt. ofAgriculture/ per day at the end of 1974-75 the Scheme was able to suppl
7 Delhi milk Scheme extent of 2,27,636 litres and 257,118 litres only during 1968-60 and
contd. 1969-70 which worked out to respectively 32.5 per cent and 36.7 per.

cent of the requirement. With the anticipated increase in the pro-
cessing capacity consequent on the installation of a spray drying
equipment, the Committee hope that the supply position would show
substantial improvement.

18 57 Do. The Committee trust that a detailed review of the working of
all-day milk stalls will be completed and the question of opening
of additional milk stalls decided early. The Committee would like
to know the results of the review as also the progress in the opening
of additional booths, 100 of which are expected to be constructed
during the current financial year. In this connection the Committee
would also like Government to examine the feasibility of introducing

new features such as yoghurt for supply at railway stations airports
etc., for the benefit of passengers.

I9 5.10 Do. The Committee wish to point out that there is much scope for
improving the image of Delhi Milk Scheme in regard to quality of
its products. As there have been some complaints regarding ghee,
the Committee would suggest that there should be a regular proce-
dure of getting the ghee tested in one of the national laboratories

and of ensuring strict adherence to quality specifications to inspire
confidence. ' ’ '
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The Committee are distressed to find a large number of cases of
defalcation and short deposit of cash aggregating over a lakh- of
rupees, The Committee take a serious view of the lapse in not Te-
porting the cases to the L. 1. C., wherever necessary, promptly. The
Committee would like to be apprised of further progress made in
the realisation of money and also of the outcome of the cases pend-

ing in the courts. ‘

With a view to avoid repetitions of such cases, the Committee
would like Government to examine the feasibility of obtaining suit-
able security from the cash clerks. Further, as the cash security
to be furnished by the Depot Managers amounts to Rs. 200/- only,
it is necessary that the accountal of collections ' is verified and
discrepancies settled with utmost promtitude in future.

One of the cases of loss of cash relates to the security deposits
recovered in instalments from Depot Managers and- kept in
the premises of Delhi Milk Scheme pending deposit in the post office
savings bank. The Committee would like to know whether there-
was any delay in depositing the amount in the savings bank and if

so, why.
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The Committee hope that the Scheme would tighten up. the

internal audit in such a way that non-accountal of c¢ash and short
deposit of cash are detected and severely dealt with immediately
after occurrence as that alone can be an effective deterrent, against
such malfeasance. There should also be a system of periodical
surprise verification of cash, if it is not already in vogue.

The Committee find that the proposals of the Dethi Milk Scheme
to increase the price of double toned milk sold under the agreement
entered into with the World Food Programme, from 40 paise per
litre to 52 paise, made in July, 1965 and again to 60 paise in Decem-
ber, 1966 on the basis of actual cost of production, were not finally
approved by Government. Only in January, 1967, the World Food
Programme authorities were approached for the revision of the sale
price. Ultimately in December, 1967, Government accepted a price
of 50 paise per litre as recommended by the Governing Body, when
the cost of production had gone up to 64 paise per litre. It continued
upto 22nd February, 1969 when a revised price of 60 paise came into
force. On account of the delay in giving effect to a reasonable
increase from time to time, as proposed by the Scheme, a total loss of
Rs. 43.98 lakhs was incurred by the Scheme upto 31st March, 1969 as
the sale proceeds did not cover even the cost of processing and dis-
tribution not to speak of covering the cost of milk powder also:
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Since the Scheme had to bear a liability to pay the cost of skimmed
milk powder (Rs. 47.33 lakhs upto 31-3-1970) for the purpose of set-
ting up a revolving fund as required under the Agreement, the Com-
mittee cannot help feeling that the matter should have been reviewed
by Government on realistic basis without undue delay. However,
in the opinion of the Committee, there would have been no need to
raise the price of Double Toned Milk which is meant for the weaker
section of the society had the organisation effected necessary eco-
nomy in its working.

Although the first agreement (No. 233) was executed in Novem-
ber, 1964 with an obligation to set up a revolving fund, it is
regretable that no such fund has been set up as yet, with the result
that the implementation of a desirable scheme of cattle development
could not be taken up. The question of accounting procedure, which
is stated to have delayed the setting up of a fund, sould be settled
expeditiously in consultation with Audit.

The Committee observe that a Dairy Development Project at
Rohtak estimated to cost Rs. 47.10 lakhs has since been sanctioned
and that the Chairman, Delhi Milk Scheme has been entrusted
with the responsibility for the implementation of the scheme in
consultation with the Haryana Government. The Committee would
like to know the details and the progress of implementation of the
Scheme. The Committee hope that similar schemes sanctioned for
various other milk schemes in the country will also be implemented

expeditiously.
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The Committee find that the attempts of the. Delm Mxlk Scheme

Agriculture/Delhi to dispose of the automatic decrating and recrating machines did not

Milk Scheme

succeed and that efforts are being made to put them to use after
procuring plastic crates. The Committee would like to know the
progress made in regard to utilisation of the machines.

It is unfortunate that the Scheme went in for such a sophisticated
equipment as milk evaporating plant on the advice of a foreign
expert without examining its immediate utility and consequently
the equipment had not been put to use since 1962-63. The Com-
mittee need hardly stress that recommendations of foreign experts
should henceforth be carefully sifted by the National Dairy
Development Board/Indian Dairy Corporation to- ensure their suit-
ability under the present Indian conditions.

A cheese plant procured on a high priority basis at a cost of
Rs. 3.80 lakhs in the year 1965 is yet to be installed. The Committee
are not fully convinced of the soundness of the original proposal
to instal the plant in Delhi. It is not clear as to why the order for
it could not be cancelled when the Kurien Committee recommended:
the cancellation in 1964. The Committee note that the Scheme
expect to instal the plant at Bikaner as per the alternative
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suggestion of the Kurien Committee, in about two years’ time. It
was admitted during evidence that the plant might become
obsolete on account of delay in its installation. The Committee hope
that such instances of bad planning will not recur. In respect of
all the three cases mentioned above, the Committee would like the
responsibility for the procurement of the plant/machinery to be
fixed and the fact intimated them.

The Committee need hardly emphasise the importance of regular
and complete verification of stores and prompt investigation/recon-
ciliation of discrepancies. The Committee hope that this would be
ensured in future. The Committee would like to know the outcome
of the special stores verification undertaken in October, 1970.

The Committee were informed that the reconciliation of priced
ledgers with the bin card balances was in progress. The Committee
would like this work to be completed early and the fact of comple-
tion intimated to them.

The Committee find that some measures have been taken to
tighten up stores control. The Committee particularly commend
the proposal to intensify the periodical surprise verification of stores.
The decision taken regarding the introduction of ABC method of
inventory may be intimated to the Committee,
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" The Committee hope that Delhi Milk Scheme would take appro-

The Committee find that the periodical cost statements indicating
prime cost and overhead charges etc., are not prepared at present
and that the question of streamlining the existing cost system is
under consideration. The Committee desire that the cost system
should be streamlined early so that a better control of the various
elements of cost may be exercised by the Management with a view
to effecting economy in the working of the Scheme.

The Committee are unable to appreciate the continuance of
the existing practice of working out the figures of sale by analysing
the remittances without reconciling them with the figures of sales
as appearing in the daily sales statements. The Committee would,
therefore, like the Scheme to evolve a suitable procedure to ensure

the correctness of the figures of sales shown in the proforma accounts
without delay.

The Committee would like physical verification of fixed assets

in the remaining chilling centres as also at the Central Dairy to be
completed expeditiously.

GMGIPND—2—1033LS—1250

brx



SL

Nmoo{w

Nama of Agent

New Delhi.

LONDON W.C.-a

Agency Sl Age
No. No. No. ?’o.
DELHI 33. Oxford Book & Stationesy 68
Can Oonn‘::n ly; Sclg'd‘i:. HN ‘
a4, Jaln Book Agency - B ght ow
'nlught Place, New Delhi. Delhi-1.
2% Sst Narain & Sons, 3141, 3 34 People’s Publishing Houss, 76
Mohd. Ali Bamar, Mori : Jhansi Road, New
Gate, Delhi. Delh:
26, Auma Ram & Sons, Kasb- 9 35. The United Book Agency 88
mere Gate, Dethi-6, 48, Amrit Ksur Market,
Pahar Ganj, New Dethi.
27, §. M. Jaina & Brothers, 11
Morl Gste, Deilhl 36 Hind Book House, 8a, 9s
Janpath, New Delhi,
- 28, TheCentral News Agency, s
23/90, Connaught Place, 37. Bookwell, ¢, Sant Nassp- 96
kari Colony, Kingsway
New Delhi. Camp, Delhi-g,
' ay. The English Book Store, ac MANIPUR
7-L, Eonmuzbt Circus,
New Delhi. ¢ Shrt N. Chsobs Singh. 77
News A t,R-mlllPlul
30, Lakshml Book Storse,. 43, a3 High School Annexs,
Municipal Market, Janpath, Imphal. :
New Delht,
AGHENTS IN FOREIGN
31, Bahrec Brothers, 188 Laj- 37 : COUNTRIES
patrai Market, Delhi-6. #9. The Secretary, Establish- sy
: ment ent, The
32, faymne Book Dego 66 High Commission of India,
parwaia Kvan, Karo} Bagh India House, Aldwych,




© 1971 BY THE LOK SABHA SECRETARIAT

PupLisukp UNpER RULk 382 or e RuLks or Procepure AND ConpucT or
Business 1N L.OK Saspa (FIFTH EDITION) AND PRINTED BY THE GENERAL
Maxacer, GOVERNMENT oF InDia PrEgs, Mmwto Roapn, New Drrnn







